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can decide what class of Indians can
be allowed to settle down in order to
promote the good of the country, and
what class of Indians should be sent
out because they cannot promote the
good of the country. Hagd our late
Prime Minister brought out some eluci-
dation on this subject by the Govern-
ment of Burma?

Motion of Thanks

SHRI DINESH SINGH: No classes as
such have been fixed, nor would it be
desirable. As I mentioned, they want
to build a socialist soclety. Those who
believe in that can find a place in ({t,
and they will he allowed to stay on.

RE STRIKE BY TEXTILE WORKERS

IN BOMBAY
SHRI BHUPESH GUPTA (West
Bengal): From yesterday the textile

workers in Bombay are on a general
strike, because their demand for bonus
for the year 1964 has not yet been met.

SHRI M. RUTHNASWAMY (Mad-
ras): What about my question on
Burma?

MR. CHAIRMAN : It has already been
disposed of.

SHRI BHUPESH GUPTA: Just a
minute. You aye employers’ people; you
are their spokesmen. It is all right.
Now let me speak for the workers.
Now I would like to know

SHRI LOKANATH MISRA (Oris-
sa): Is Burma our employer? What
is he saying?

SHRI BHUPESH GUPTA: Now, I
should like to know from the Govern-
ment whether the Central Government
has taken interest in the matter, be-
«cause we find police force is being used,
attempt is being made to break the
strike and deny their legitimate de-
mand for bonus for the year 1964. This
is 1966. Therefore, Sir, I would re-
.quest, through you, the Central Gov-
ernment to get in touch with the Bom-
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bay Government and make a statement
in the House about the result,

MR. CHAIRMAN;
your notice.

I have received
I will pasg it on.

SHRI BHUPESH GUPTA: And also
they should intervene in order to com-

pel the employers to meet the demand
* of the workers.

MR. CHAIRMAN: All right.

MOTION OF THANKS ON THE PRE-
SIDENT'S ADDRESS—contd.

MR. CHAIRMAN: We will now con-
tinue the discussion on the Motion of
Thanks on the President’s Address. Mr.
Mir had not finished his speech yes-
terday. He may do so now.
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SHRI BHUPESH GUPTA (Wesl
Bengal): Mr. Chairman, I am glad
shat I am speaking immediately after
the hon. Member from Jammu and
Kashmir. I think now after the Tash-~
kent Declaration, we do need to apply
our mind t¢ the question of Kashmir.
We are happy and glad at the manner
in which the Tashkent Agreement is
being implemented and I zssume that
in the course of the next few weeks
most of the terms of the Agreement
will have been implemented. We do
hope so and as far as the indicailons
go we find that the Government . of
this country and alsc the Government
of Pakistan, notwithstanding what
Mr. Bhutto might or might nut say,
are trying to implement this Agree-
ment. Now, the question will arise
after that: Where do we go f[from
there? Is the deadlock to come again?
Or, are we to freeze the relations at
that pcint or are we to do something
more? I do maintain, Mr. Chairman,
that the Tashkent Agreement is every
day improving the climate and I am
sure in that climate we shall have to
do a little re-thinking in this matter
in the sense that we should attempt
to find a solution to our differences
over the question of Kashmir. There
is no escape from it. Kashmir is un~
doubtedly, as we have always said
and I say it ncow, an integral part of
India. That position we maintain but
at the same time the fact has to be
faced that a part of Jammu and
Kashmir is not with us and has been
in the possession of Pakistan for
eighteen years now. If I remeinber
right Mr. Chairman, Mr. Chavan told
one of the meetings that a parf of
Kashmir went to the possession of
Pakistan even before the accession
was formalised. Now, the fact ren.nins
that a part of Jammu and Kashmir
is under Pakistani .occupation for a
number of years, eighteen years, in
fact, ever since this problem arose,
that problem arose, that a part of the
State went to Pakistan and is with
Pakistan. What are we going to do?
One thing is quite clear. Both the
countries today are ~ommitted under
an agreement, the Tashkent Agree-
ment not to resort to force for the
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solution of any of their problems or
outstanding differences and that in-
cludes whatever problem or difTerence
is there no matter who raises it.
Under the Agreement every party is
precluded from taking reccurse to
arms directly or indirectly for the
solution of the differsnce or the prob- |,
lem. It is quite <clear. As far as
India is concerned, we have never
sought the solution of any problem
with Pakistan by arms and that goes
tec the credit of our country but un-
fortunately, this cannot be said of
Pakistan but I believe that the Tash-
kent spirit is creating a change in
political life as well there. We have ’
to consider this because I do not think
that in the larger interests.of the iwc
countries in this sub-contident and cof
world peace we can bring the Indo-
Pak. relations to an even keel and settle
finally and once for all the =»roblem
and enter the field of brotherly and
friendly relations between these iwo
countries without coming to grip with
the question or problem, whatever vou
call it, of Kashmir.

In this connection. M. Chairman, I
am reminded of what the late Pandit
Nehru said. In 1955. he made an offer
to Mohamad Ali Bogra, the then Prime
Minister of Pakistan. In that offer,
he had suggested that the question
could be settled on the basis of the
1949 cease-fire line. That is the pro-
posal he made but this offer unfor-
tunately was rejected by the (Govern-
ment at that time of Pakistan but that
rejection was, of course, not right.
This was their attitude at that time,
their posture at that time because this
was immediately after they had got
military aid from America. The U.S.-
Pak Pact was in 1954 and naturally
having got arms and prodded by the
Americans they did not accept this
kind of an offer at all and they
thought they could carry on like this
and threaten us. I think that eve

‘some of them in Pakistan vill have

realised by now that that way nothing
could be settled as far as the peace-
loving people of India is concerned.
Speaking at a public meeting in New
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Delhi on April 13, 1956, about a year
later the late Prime Minister Nehru
said—and I am quoting what he said:

“I am willing to accept that the
question of part of Kashmir wh.ch
is under you could be settled by de-
marcafing the border on the basis
of the present cease-fire line. We
have no desire to take it by fight-
ing.”

This is what Pandit Nehru said at that
time. Many pecple :n the country and
some not supported Lim. This was
said not only to a private audience
but was said in a public rieeting alsn
and was reported in the newspapers
all over the world. This showeq for
" one thing that India’s attitude was
highly constructive and that India was
irying to meet the problem half way
in order to settle once for all the tor-
menting and tortured relations be-
tween our two countries, India and
Pakistan. Now, we have travelled far
away from those days, nearly a de-
cade has passed since the Prime
Minister made that offer. Is it not
possible for us to revive that offer
angd seek or explore the possibilities
of coming to a settlement on the basis
of that offer? On behalf of my Party,
I am spelling it out very categorically.
We have given a lot of thought to this
matter ever since the matter has been
with us. In very many ways we have
discussed it and I wish fo place before
the House for your consideration this
suggestion. In the present situation,
I think it would be advisable for the
Government of India to revive that
offer again and, on the basis of the
“No War Pact” and the 1949 cease-
fire line seek a solution of the prob-
lem of Kashmir with Pakistan. I
know the difficulties involved in if.
I know questions will be raised also
but I know that we have no other
alternative it we have to travel along
with the Tashkent spirit and if we
want to improve our relations with
Pakistan and bring that meloncholy
chapter of strained relation to an end.
In such a situation, we have no other
alternative except to seek solution on
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the basis of this because we are com-
mitted under an Agreement not to
take recourse to arms. What clse is
left to us unless it be, as some hon.
Members said, that we try to persuade
Pakistan to give up that part of
Jammu and Kashmir which is under
her control? I do not think anyone
in this House or elsewhere in the
country would suggest that we should
wait because we think the Pakistani
authorities could be persuaded to give
up the pcrtion of Jammu and XKash-
mjir which is under their occupaiion.
Since that is not a possibility, let us
be realistic and let us also bear in
mind the Agreement that we have
signed and then take the diplomatic
inttiative in reviving this offer and
making it known to the world that
we gseek a solution., Yes, this would
mean some sacrifice on our vart but
greater is the need for friendship and
amity between India ang Pakistan,
return tc the earlier normal relations
that should exist between these two
countries. This sub-continent should
be one in which the two neighbours
tied by common history, common
culture, common {radition. who are
brothers and sisters divided on both
sides of the frontier, can co-mingle
in friendly and brotherly relations.
What else can be a greater objective
thap this? Mr. Chairman, I say this
thing because I have faith 1n my
people. We have seen how secularism
triumphs .at the time of peril. 1 say
this thing because I know that we are
a nation who have been proud of our
secularism of our fine tradition. I
khow that all of us feel extremely

. sympathetic towards the people of

Pakistan and want this problem to be
settled once ang for dll. Let us make
this sub-continent g garden of friend-
5hip and good relations between those
Who lived side by side in the same
country one day, who Ifought the
British together, who today are
brothers and wheo tomorrow will re-
Tain brothers. But something un-
fortunately has intervened. There-
fore, Mr. Chairman, I think this sug-
Bestion gs well worth considering. By
a minor adjustment this can be met,
given the Tashkent spirit and given
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acceptance by Pakistan of these pro-
posals. That is why I say that this
constructive approach should be deve-
loped. I know I have spoken on a
controversial. subject. I am quite
clear on this. I thought that somebody
must spell out this thing and I
thought our Party should spell it out.
In fact, this is'not an easy thing to say.
Perhaps some people might even say
that in the election year one should
not say such things but it is precisely
because of the election year that I am
saying this. We want to come to-
gether. I am sure—I have no doubt
in my mind—that our people are
imbued with the spirit of the Tashkent
Declaration. We have chosen the
path of peace; even in war we have
fought for-.peace. Today we find the
Tashkent spirit spreading all over the
country and changing the landscape
of relations between our countries and
giving rise to men of goodwill cn both
sides of the frontier asserting them-
selves more and more and creating an
atmosphere of better understanding
and gocdwill in this part and also in
the other part. Today is the proper
time if ever there was a time to deve-
lop the initiative and go forward. 1
think it is worthy of our attempt,
worthy of our country. Therefore, I
submit in all humility and sincerity
to this House and to the Government
that they should take the initiative.
And world opinion, I am sure, will be
with us in this matter. In the back-
ground that is there already, if India
takes this step, it will be appreciated.
This is not 1955 when Mohammad Ali
could spurn the offer in the way he
did. Today there is a changed world.
Today we have got friends and people
all over the world admiring our ap-
proach in this matter. Therefore, I
think the world public opinion will
also be mobilised in our favour and
the situation is all the more favour-
able. For one thing I know that the
Western Powers will find it difficult to
oppose such a thing. The Security
Council is dead ang gone. No solu-
tion was ever pcssible in the Security
Council and no solution will be possi-
ble. Today Tashkent has opened new
vistas for new efforts, new endeavours,
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for a wise statemanship to be brought
to bear upon the subject. And let us
proceed along that line and see
whether for once and for all we can-
not put an end to that unfortunate
development—in fact two unfortunate
things—that strained the relations
between our countries. Therefore, I
say let us have the perspective clear
and let us place this perspective be-
focre the whole world, place it before
the people of Pakistan and I am sure
men of goodwill will rise in support
of it and what we desire shall come
about. This is all that I have to say
on this subject.

Mr. Chairman, I would like to say
something about one or two other sub-
jects. Another problem which is
worrying us is the attitude of the
Government with regard to Vietnam.
In the President’s Address you will
find that they have shown only con-
cern in barely three lines, quite long
for the President but not of course
long for me. It has taken up
barely three lines but I think some-
thing more is needed. India is the
Chairman of the International Control
Commission and the International Con-
trol Commission has certain clear obli-
gations given to it under the Geneva
Agreement of 1954 itself. These obli~
gations relate to the control, super-
vision, etc. and to the introduction of
arms, armed personnel and so on.
Today, we find that the International
Centrol Commission hefs been made
practically defunct and unfortunately
it is not discharging its responsibilities.
As Chairman of the International
Control Commission the representative
of India owes to our country and to
the people of Asia and to the Agree-
ment itself a much better role than
he has been playing. Therefore I
think, we should come out firmly
against the introduction of arms and
weapons there by the U.S.A. There
are already over 200,000—ang it may
be now nearly 300,000—U.S. troops in
that small country trying to suppress
in a sea of blood the freedom urge
of the people. Therefore, I thinl,
when President Ho Chi Minh
makes the appeal, it should be respon-
ded to not merely by expressing con-
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eern but by doing something moyre; I
above all, by discharging the respon-
mibilities assigned to us under the
Geneva Agreement as Chairman of
the International Control Commission.
Today, Mr. Chairman, I was reading
in the foreign Press a news item that ’
Mr. Humphrey sought at least to
silence India. They know that India l
cannot just be pushed on to their side,
tc! the side of America, as an active
force. They know it very well. What
they want io get done is to silence
India, paralyse India’s initiative and
activities in terms of the Geneva
Agreement and then gain out of it
all the political and military advan-
tages. Therefore, I think silence here
is absolutely harmful; it is not in con-
sonance with our own international
commitments and certainly not in
acccrd with the assignment that we
ourselves assumed under the Geneva
Agreement when we accepted the
position of Chairman of the Inter-
national Control Commission. Their
troops must be withdrawn. Shrimati
Indira Gandhi, the Prime Minister, is
going to the United States of America

and I think it should be made clear i

to them. Our position shculd be
made clear. Maybe some will say
that if we say such things we cannot
play our part effectively in bringing
about peace. I cannot accept that
argument. Then the Soviet Union will
not be playing any part at all. The
Soviet Union is fully supporting the
Vietnamese people’s fight agajnst
American imperialism and at the same
time. they are working hard so that
an” honourable peace may come to
Vietnam. For me it is possible to do
s0. In fact that is the only way you
can play your part, by rallying behind
you the world progressive forces and
public opinion. I think that our atti-
tude is one of great failure. Very many
things are appearing in the U.S. Press
about Mr. Humphrey's visit. It is
quite clear that the Vice-President of
the United States, Mr. Humphrey,
came here with a political purpose in
pursuance of the decision taken at the
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nameéese puppet drew up a new plan
for intensifying the war in Vietnam
simultaneously under cover of peace
and friendship. It is in pursuance of
that decision that Mr. Humphrey was
sent to India and having ccme here
what he did we all known. After
leaving the country he indulged in a
language which makes it very clear—
as to what he intended to achieve
here. My fear is this that the Gov-
ernment, of course, without completely
surrendering but in order that it can
get economic aid—they have been in
economic difficulties and they think in
terms of aid—and also in order that
they can get PL 480 fuod imports,
wants in this matter to be on the right
of the United States of America. Mr.
Chairman, that is a position which
is unacceptable to a country which is
non-aligned and anti-colonial because
our non-alignment is an active force;
it is not passivity; it is not capitu-
lation to imperialist aggression. Why
do we not stand by the Bandung spirit
of 1955 and say that Asia is for the
Asians and Americans have ng busi-
ness to come there ail the way from
thousands of miles away in order to
carry on their war, depredation and
savagery in which they are indulging
in Vietnam today? We should fully
express our solidarity and support
with the brave fighting people of
Vietnam. In the past when bombings
took place on the Democratic Republic
of Vietnam, the Government of India
used to protest but today they do not
do even that. What am I to infer? I
am sure the Government does not like
this bombing of Vietnam but why are
they not protesting against it? The
only explanation is that they are afraid
of angering and annoying the United
States so that our food supplies may
not be stopped or our economic aid
is not withheld. Even without our
dcing these things, the United States
of America are not releasing the com-
mitted aid for the last yeatr of the
Third Plan.

SHRI LOKANATH MISRA (Orissa):
Would you not be a little more chari-
table? They are doing it with a clear
conscience.



1795 Motion of Thanks [ 1 MAR.

SHRI BHUPESH GUPTA: He is the
conscience-keeper of the Americans.

SHRI LOKANATH MISRA: You
seem to be the conscience-keeper of
the Prime Minister.

SHRI BHUPESH GUPTA: No, no. I
am not the conscience-keeper of any-
body. Now, all I say is il you want
to pressurise the Government, do it.
Ask them to do it. I do not want to
say that the Government has become
an American stcoge or the Govern-
ment has become the Government of
Thailand. But what my feuw is this
and I am justified in saying this that
because of the economic difficulties
they have landed themselves in, be-
cause of the food ecrisis, which is
largely the creation of man, well, the
Government is afraid of annoying the
Americans, lest there shculd be more
difficulties. This is not right. We
defame our. couniry. Our stature is
weakened. Our image is blackenéd
and tarnished by such action and we
know that if we take a firm stand
the Americans will not be in a position
to bludgeon our country in such a
manner that we cannot go ahead with
our plans.

In this connection, I should like also
to express another important reason.
Why should not the German Demo-
cratic Republic be recognised even-

now? We have seen how in the
crucial days of the war between
India and Pakistan, the German

Federa! Republie, otherwise known as

West Germany, sided with Pakistan

and then they allowed a hate cam-
paign against our country. Their
press was full of all kinds of alle-
gations and accusations against our
country. They supplied weapons in-
directly and directly to Pakistan.
They did many other things, but then
the Government has recognised it. I
am not saying, withdraw the recogni-
tion from that Government, but the
discrimination against the German
Demccratic Republic should be put an
end to. And if one could be recog-
nised, why not the Government of the
German Democratic Republic just as
well? Even in the crisis of August/
September, 1965 their Government
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| made open statements supporting
India’s position. It has very good

econcmic relations with our country.
It wants cultural relations with our
country. Why that Government should
not be recognised just because some

people in the Ministry of External
Affairs do not like it? I cannct
understand. The Americans do not

like it. I know. West Germany 1s
lobbying Members of Parliament even
to prevent recognition, but I do not
think that we should any longer with-
hold recognition The G.D.R. should be
recognised in the interests of peace,
in the intcrests of better relations with
that country and in our nAtional in-
terest also, Dbecause relationship
between these two countries is essen-
tial for our economic development.
Also, they can help us and we can
help them in our own humble way.

. Here, now, let me come to one or
two things about this emergency.
Well, emergency everybody seems to
dislike. Now, you must have read in
the papers the statement 6 which 34
eminent citizens of India have made
urging the Government to end the
emergency and in that statement they
say that the fair name of our .demo-
cracy stands tarnished in the eyes of
the world by adopting metliods charac-
teristic of a police State. These are
expressions—by whom—not bly com-
munist agitators, not by Opposition
Members, but by three leading retired
Chief Justices of India. A number of
Judges and Mr, Justice Radha Binod
Pal-—whp was a Judge of the Inter-
national Court which tried the war
criminals—journalists, eminent people,
Vice-Chancellors and many others
have saidg this. Now, the Gov-
ernment has been, so isolated over this
matter, and the Government has to
blame itself and nobody else. Now,
can you cite a single example in recent
history or other recorded history where
three Chief Justices of a country—
al] three living Chief Justices of the
country ang they are leadingmen—
have been constrained or compelled
to, make an appeal to the Head
of the Government asking for the re-
vocation. of the emergency in the name
of democracy, a situation in which

y
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such people have been compelled to
declare publicity that they feel that
democracy is tarnished before the eyes
of the world? Now, here it is a ques-
tion of the restoration of Fundamental
Rights. It is not a question merely of
the release of detenus. Four hundred
and fifty million Indians have been
given Fundamental Rights under the
Constitution, a writlen Constitution,
which we have given into ourselves.
The Fundamental Rights stand sus-
pended. The question is, whether you
are restoring it or not, you are keep-

ing me under a constant risk, the risk -

of my right being violated, and my
right of going to a court of law and
challenging them, challenging the Gov-
ernment’s order, is negated. Such is the
position. Therefore, the main and
fundamental issue is one of restoring
the Fundamental Rights ang this can-
not be done without lifting the emer-
gency and scrapping the D.LR., etc.
Here the President says: “Unfortunate-
ly our relations with the People’s
Republic of China still continue to be
strained.” Nowhere in the President’s
Address you will find the words grave
emergency today. All that is said is
that our relations with China are
strained. Now, in the name of the
same President a Proclamation is in
force and a state of emergency is in
force, which is permissible under
article 352 of the Constitution only
in case of grave emergency. There-

fore, the President’s Address itself is.

a refutation of all that has been said
by some people in support of emer-
gency in the Ministry and the Gov-
ernment perhaps. Therefore, I say
that strained relations are there. You
would like that it should be taken note
of. Our countiry should be aware of
the dangers. But our Constitution
does not provide for the continuance
of the emergency in order to meet a
situation of strained relations with our
neighbour. That is what I want to
say. Therefore, here we are g little
surprised today by seeing in the press
that some Chief Ministers seem to be
opposing the revocation of the emer-
gency. What they are saying, I need
not say. Here I find that the “Hindu”
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has come out with a strong editorial
against it, in which the “Hindu” has
said very clearly that the Chief Minis-
ters are doing it for their own
partisan and special reasons. Emer-
gency was invoked by the Central
Government for the defence of the
country, for the security of the count-
ry. Now, the Chief Ministers say:
“Well, keep it. We need it for dealing
with others.” Well, I do nat think
this is a very right thing for the Chief
Ministers to do and all I can say is
that no attention should be paid to
what the Chief Ministers, or some of
them, are saying. Here T should like
to point out one thing more. In 1943
Mr. Winston Churchill wrole a lelter
to the Home Secretary of England.
In 1943. please remember that the War
had not ended. The War continued
for another two years. The letter was
in regard to some detenus and of these
Mr. Oswald Mosley was oune. They
were gpenly in support of Hitler. We
were in England when the War broke
out. They were openly suppofting
Hitler and after some time they were
put in detention. What Mr Winston
Churchill wrote is very interesting
and I cannot avoid the temptaticn of
reading out one or two lines. He
wrote to the Home Secretary from
Cairo and Teheran. He wrote:

“I expect you will be questioned
about the release of the Mosleys.
No doubt, the pith of your case is
health and humanity. You might,
however, consider whether you
should not unfold as a back ground
the great principle of habeas corpus
and trial by jury, which are the
supreme protection invented by the
British people for ordinarv indivi-
duals against the State., The power
of the executive to cast a man into
prison without formulating any
charge known to the law. and parti-
cularly to deny him judgment by
his peers for an indefinite period,
is in the hihgest degree odious, and
is the foundation of all totalilarian
government ... It is only when ex-
treme danger to the State can be
pleaded that this power may be
temporarily assumed by the execu-
tive, and even so its working must
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be interpreted with the utmeost vig'i-
lance by a free Parliament. As the
danger passes, persons So imprisoned
against whom there is no charge
which courts and juries would ac-
cept, should bhe released, as ycu have
been steadily doing, until hardly
any are left. Extraordinary powers
assumed by the executive with the
consent of Parliament in emergencies
should be yielded up when and as
the emergency declines. On no
account should we lend any count-
enance to the totalitarian idea ot
the right of the executive to lock up
its political opponents or unpopuiar
people . . .Do not quit the heights.”

I cannot ask Mr. Nanda and his Gov-
ernment to quit the heights but I
can ask them not to live in the depths
of political and moral depravity. I
can ask them. I wish I can ask them
because they are not in the heights,
but certainly I ask them what I have
asked: Do not wallow in political
depravity by your conduct and beha-
viour. Mr. Chairman I am sorry to
state here that I understand that the
Home Secretary and the Defence
Secretary are opposing the revocation
of the emergency when many people
in the Congress Party, the entire
Opposition, nay, the whole country
has demanded it. I should like to
know whether this democracy is going
to be placed at the mercies of the
Intelligence Department and the Sec-
retary of the Home Ministry and the
Secretary of the Defence Ministry.

(Interruption)
SHRI M. RUTHNASWAMY (Mad-
ras): Sir, on a point of, crder. Is the

bon. Member in order in referring to
the advice of members of the Civil
Service? They are not in Parliament.
They cannot be questioned. There is
a Minister who represents the Govern-
ment and he should be called in
question, not members of the Civil
Service.

. SHRI BHUPESH GUPTA: That is an
ald story, I know.

[1 MAR. 1966 ]

f

1800

SHRI ATAL BIHARI VAJPAYEE
(Uttar Pradesh): How does the hon.
Member know that the Home Secretary
and the Defence Secretary are opposed
to it?

un President’s Address

SHRI BHUPESH GUPTA: It is my
information.

SHRI ATAL BIHARI VAJPAYEE:
Sir, either he should be asked to dis-
close... ’

SHRI BHUPESH GUPTA: No, not at
all. .

SHRI ATAL BIHARI VAJPAYEE:
Otherwise he should not drag them in.
Officials should not be dragged in
They are not here to reply.

SHRI BHUPESH GUPTA: Shri
Vajpayee is saying that he is not here,
Every day he is bringing charges
against so many people. '

SHRI ATAL BIHARI VAJPAYEE:
Not Government officers. They are
not here to reply.

SHRI BHUPESH GUPTA: Shri Vaj-
payee should know that we discussed
the L.I.C. and the Principal Secretary, -
and the Chagla Commission was ap-
pointed.....

MR. CHAIRMAN: You need not
insist on naming the people. .

SHRI BHUPESH GUPTA: I can
understand that. But how hon. Mem-
bers sometimes rise on a point of
order, I do not understand. We dis-
cussed the L.I.C., discussed the Sec-
retary, and a Commission was ap-
pointed.

SHRI ATAL BIHARI VAJPAYEE:
There were definite allegations.

I make

2

SHRI BHUPESH GUPTA:
that allegation. :

MR. CHAIRMAN: Please do not
make that.
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SHRI BHUPESH GUPTA: You cun
say that I should not make allega-
tions That 1s a different matter But
let them not rise on a pownt of order.
That has been done.

Motion of Thanks

SHRI ATAL BIHARI VAJPAYEE:
Impropriety

SHRI BHUPESH GUPTA That you
can say.

MR. CHAIRMAN. You have taken
more time than 1 have allowed

SHRI BHUPESH GUPTA: I am
very sorry, Sir, that Shri Vajpayee,
whom 1 never interrupt when he says
sirlar things, interrupts me. I am
very sorry to state it, but I still have
got all the affection for him

MR. CHAIRMAN I would like you
to finish soon.

SHRI BHUPESH GUPTA: Five
minutes, Sir,

MR CHAIRMAN: Five
would mean five munutes.

minutes

SHRI LOKANATH MISRA He has
taken much more time than has been
given to us

SHRI BHUPESH GUPTA: Are you
quarrelling over it?

MR. CHAIRMAN: Please do not
waste time. You finish.

SHRI BHUPESH GUPTA: These are
small matters, The Swatantra Party
should be given more time. Next

tnrac I .11 give some time from my
time.

Mr Chairman, the only thing I
should like to add 1s this. I do not
Iike the Governor’s ordering the
ML As. out of the Assembly. They
are not presiding officers. Yet we find
in Rajasthan that the Governor took
the role of a presiding officer and
chucked out the M.L.As. This is not
good All I can say is that this 1s
happening all over the couniry
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Finally, I should like only to end by
saying one thing Yesterday I heard
here the speech of our Planning Min-
1ister I thought that I was attending
a Cambridge seminar, Utfiversity of
Cambr.dge

AN HON MEMBER: The Londom
School of Economics

SHRI ATAL BIHARI VAJPAYEE:
Do not defame Cambridge.

SHRI BHUPESH GUPTA" The same
Cambridge 1if you like, whatever 1t 1s.
Anyway a professorial thing he said.
Mr. Asoka Mehta 1s a very good man,
a very learned man. He said many
things. We are some of us fifty years
old, I can tell you. Therefore, 1t 1s
very difficult for us when we get such
things from him. He should have told
us as the Planning Minister why in 30
industries out of 50, which were sur-
veyed, there was a decline 1n produc-
tion. why the rate ol growth was going
down, why there was 1dle capacity to
the extent of 14 or 15 per cent in
many 1ndustries why the majority of
the targets under the Third Plan had
not been fulfilled, why the taxation
target had been more than doubled.
These are the things he should have
said. It is no use telling us about the
drinking water and all that, co-opera-
tion and all that. Co-operation will
be there, buf co-operation for what?
Mr Asoka Mehta did not even men-
tion that there was g Monopolies
Commission. It is a faulty report,
but they had pointed out something.
He did not mention that there was a
commitment to reduce the mcome dis~
parities, that there was a Mahalanobis
Commission, report, that there was a
statement by him as Planning Minis-
ter and otherwise also which needed
to be implemented. We should have
Iiked to know what direction in the
light of the experience of the Third
Plan he would give to planning and
how he would have overcome the
lapses that have appeared, the draw-
backs that are apparent, the structu-
ral difficulties that are there. It 1s
not enough to tell us that there are
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structural difficulties. Everybody
knows that. But the structural diffi-
culties have got to be overcome by the
Planning Minister by vigorous econo-
mic, political and fiscal mheasures,
monetary and other measures.
Nothing of the kind. We were disap-
pointed by the speech of the Planning
Minister because he left us more con-
founded except for the nice way he
speaks. All that I say in the end,
Mr. Chairman, is that we have been
landed in a mess, in a jam because of
the policies of the Government, and 1t
is very essential—ang we shall dis-
cuss these policies during the Budgct
discussion—for the Planning Minister
ana the Government to take courage
in both hands and come to grips with
the problem of hunger, poverty and
unemployment and bring about radi-
cal institutional and structural changes
not only in the agrarian sector of the
economy by radical land reforms but
also in the industrial sector of the
economy by breaking up and disband-
ing the concentration of wealth and

economic power and monopolies, and
$0 on.

These are some of the humble sug-
gestions given by a map who is not
an expert but who would like all the
same to press these things before the
House. ’

MR. CHAIRMATN: We will continue
till 1-30. Mr. Debabrata Mockerjee.

SHRI DEBABRATA MOOKERJEE
(West Bengal): Mr. Chairman, I am
glad that my friend, Mr. Bhupesh
Gupta, has made certain suggestions
which are of a constructive character.
It may be that the question he raises
as to whether there should be some
settlement with Pakistan on the basis
of the 1949 Cease-Fire Line is a very
difficult gquestion, a question upon
which the entire country will be call-
ed upon to make up its mind.
Nevertheless that is a question which
should be considered, and it can safely
be said without pronouncing upon its
merits that it is a constructive sug-
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gestion which follows as a corollary
to the Tashkent Declaration and the

spirit of the ‘Tashkent anno-
1 p.m. uncement. I am not sure, Sir,

whether Shri Bhupesy Gupta's
fulminations, with regard to the pre-
sent attitude of the Government of
India as regards the continuance of
the Defence of India Rules are justi-
fied. What I wish to ask is whether
in view of the Jatest pronouncement
made by the Home Minister who, in
pith and substance, has promised
reconsideration ' of the situation, was
it not rash on the part of Shri Bhupesh
Gupta to fly at the throat of the
Home Ministey and demand the
immediate withdrawal of the Defence
of India Rules? I think Shri Bhupesh
Gupta will try to reply by saying
that it is not his opinion to which he
was giving expression, but the consi-
dered opinion of the highest judiciary
in the land and it is upon that that
he took his stand. 1 do not know,
Sir. what the retired Chief Justices

of India or other Judges of the
High Courts have said . . .
SHRI BHUPESH GUTTA- You do

not know?

SHRI DERABRATA MOOKERJEE:
I know only this that the present
Chief Justice has been pleased to make
certain observations in a case which
had come up before him. The case
was undoubtedly one of the worst of .
its kind. It was a very bad case. And
it is well known that bag cases make
bad law. If we take a little care 1n
reading the judgment of the jearned
Chief Justice, we will at once dis-
cover that what the learned Chief
Justice wanted to say was that in that
case, the formalities of the law had
not been observed, that the aflidavit
sworn by the Home Secretary was
unworthy of him and that there were
certain facts proved in the case, which
made it necessary for the Supreme
Court to observe that this was an ugly
instance of the application of the
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[Shri Debabrata Mookerjee.]
Defence of India Rules. The learned
Chief Justice did not stop there. He
proceeded to say that such cases were
not matters of every-day occurrence.
He never intended to say thht this .s
‘the way in which the Government
tries to carry on its day-to-day ad-,
ministration. I have before me a
pamphlet which perhaps Shri Bhupesh
Gupta . .

SHRI BHUPESH GUPTA: Oh! you
have got it!

SHRI DEBABRATA MOOKERJEE:
I am not speaking without my brief. 1
am not in the habit of doing so.

SHRI BHUPESH GUPTA: I am

sure . . .

SHRI DEBABRATA MOOKERJEE:
I have before me a pamphlet which
sets out the observations of eminent
jurists. I dare say, there is a case for
careful consideration of the guestion
at the hands of the Government. But
I ask Shri Bhupesh Gupta once again
through you, Sir: Is there any need
for the fulminations, for the pugilistic
attitude which he has taken, keeping
in view the statement made by the
Home Minister on the situation? Has
not the Home Minister promised re-
consideration of the whole matter?
Has he not done it in the most un-
equivocal manner? The Chief Justice,
as I was telling you, was pleased to
observe—~I am reading from the
pamphlet which purports to have been
issued by the party to which Shri
Bhupesh Gupta belongs—

SHRI BHUPESH GUPTA: We have
produced it for your convenience.

SHRI DEBABRATA MOOKERJEE:
The Chief Justice was pleased 1o say.
‘Tt is true that cases of this kind are
rare....” I should imagine that he
would have taken these . . .

SHRI BHUPESH GUPTA: That was
not the latest one,

[ RAJYA SABHA ]
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SHRI DEBABRATA MOOKERJEE:
I do not know of a later publication.

SHRI BHUPESH GUPTA: Thirty-
four eminent citizens . ..

SHRI DEBABRATA MOOKERJEE:
Let us not have this cross-talk., 1
think Shri Bhupesh Gupta’s party has
not withdrawn this pamphlet.

SHRI BHUPESH GUPTA.: It is true.
Have it. But I may also make avail-
able for your kind perusal the state-
ment issued by 34 eminent citizens in-
cluding three Chief Justices.

“"SHRI DEBABRATA MOOKERJEE:

For my purpose this is good enough.
I say this The learned Chief Justice
has been pleased to observe that 1t 1s
true that cases of this kind are rare.
But he proceeds to state:

“....but even the presence of
such rare cases constitutes a -warn-
ing to which we think it is our duty
to invite the attention of the appro-
priate authorities.” )

I dare say, Sir, that the Govern-
ment of India has no intention what-
soever to disregard the opinion of the
Chief Justice of India. They are ~onsi-
dering the matter. And I have not the
slightest doubt that after having
taken a full view of the entire situa-
tion, they will not hesitate to do what
appears to them to be just and pro-
per. Surely, their decision, whatever
it may be, will be subject, once again,
to the criticism of my friend, Shrn
Bhupesh Gupta and the members of
his party. But until such time comes,
it would only be decent, if I may say
so, for them to bide time and see how
the Government of India acts. (Inter-
ruptions.) Please, I am not in the habit
of being interrupted.

SHRI BHUPESH GUPTA: 1 know
that you are a judge.

SHRI DESABRATA MOOKERJEE:
I once was, not now.
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SHRI BHUPESH GUPTA: I kow | ly protested against the Chinese atti-

that you have not been able to ...

MR. CHAIRMAN: Shri Bhupesh
Gupta, let him proceed, please.

SHRI BHUPESH GUPTA: I want
to ask your opinion. I want your opi-
nion.

SHRI DEBABRATA MOOKERJEE:
Till such time comes, it would only be
decent on the part of Shri Bhupesh
Gupta and the members of his party
or those who do not agree with me to
wait and see how the Government of
India reacts.

I wish to tell you, Sir, in this con-
nection that the Defence of India
Rules have to be'read in the context
of events and the enveloping menace
to which we, consistently with our
own safety, cannot shut our eyes.
True, we have made peace with Pak-
istan. And it is the earnest hope of
everyone of us that it will lead i{o a

lasting splution of all the outstanding |

problems between India and Pakis-
tan. Let us hope, as Shri Bhupesh
Gupta has hoped, that the Tashkent
spirit will pervade the country and
will in future govern the relations
between our two countries, India and
Pakistan. At the same fime, we can-
not shut ‘our eyes to the fact that
there is another country with which
we have to reckon and that is China.
The subversive activities of <China
were stepped up in the African conti-
nent. You are well aware of what
they had been doing there during the
last few months. You know that the
small African country, Burundi, {vok
the lead in making an effective pro-
test against Chinese aggressive inten-
tions in that continent. You also
know what other insidious methods
are followed by that country in Africa.
They believe in conflicts and in sub-
version. As many as 14 African
Heads of State'met to curb Chinese
designs in Africa. You know that
there had been a shipment of arms to
Uganda and that was discovered by
Kenya. You know that Malawi open-

'

tude of subversion. You know that
Dahomey, the Central African Repub-
lic, and Upper Volta joined the arti-
Peking movement. You know that
a Chief of Staff of one of the African
countries found a cache of arms in the
presidential palace and a secret fight-
ing ground for the purpose of train-
ing guerrillas was also discovered.
You know that even Ho Chi-minh is
not always satisfied with China’s pro-
fessions. And surely, you know what
the present attitude of Castro’s Cuba
is. I have detailed these facts—these
are matters of common knowledge—
only with a view ip impressing upon
you the extreme urgency for keeping
in mind the serious character of the
Chinese menace. It is true, the men-
ace has been with us for about four
years. It is perhaps also true that
we have to learn to live with this
menace as we are sometimes compsel-
led to learn to live with a bad heart
or a damaged liver. But the menace
is there. In this enveloping menace,
this country was compelled to have
recourse Io the Defence of India
Rules. And to that was added the
additional menace coming from our
neighbour, Pakistan. In those ecir-
cumstances the emergency was zonfi-
nued and the enjoyment of funda-
mental rights was suspended. It will
not do merely to say that time has
come when you can close the shop and
wind up the business and go and feel
happy. It is time to have a review
of the entire situation and see what
you can do about it. It is true it he-
comes the immediate duty of the Gov-
ernment of India, at least, to take
note of the views of eminent men all
over the country and if possible to
act in consonance with what they
think to be the duty of a responsible
government. I do not say there is not
a case for review. I say there is no
occasion for showing angry eyes, no
case for saying that Government have
been running the administration in a
most irresponsible manner and put-
ting people into jails in a cavalier
fashion. Sir, do we not know that in
many cases you cannot support the-
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[Shrn1 Debabrata Mookerjee.]
control orders that have been pro-
mulgated to secure social objectives
without the help of the Defence of
India Rules?

SHRI BHUPESH GUPTA: No

SHRI DEBABRATA MOOKERJEE
1f Mr. Gupta says “No,” I would con-
tradict him and advise him to read the
law . )

SHRI BHUPESH GUPTA" I 2an tell
you, Mr former Ju@ge, that I have
read the law and I need not be told
to understand 1t We have got other
institutions . . .

MR. CHAIRMAN. Mr Gupta, he 1s
not yielding.

SHRI DEBABRATA MOOKERJEE.

. . I will not attempt the impossible
and mmutate Mr Gupta’s manners |l
will only say this . ..

SHRI M. M DHARIA (Maharash-
tra)* Nobody 1s competent to do that

SHRI DEBABRATA MOOKERJEE
Yes. I think the Essential Commodi-
ties Act, such as it 1s, 1s perhaps—I
say ‘“perhaps”—not sufficient to sus-
tain and buftress the numerous refu-
latory orders that have been promul-
gated m the public interest

SHRI BHUPESH GUPTA Amend

1t

SHRI DEBABRATA MOOKERJEE-
'fhe orders which have been nassed
with a view to securing for the com-
mon man the daily necessities »f hife
have got to be studied and considered
In the® context of the altered gitua-
tion. You cannot fight everything on
a political plane You have to consi-
der all facts relevant to a case before
you take a decision

Sir, T am not suggesting that Mr
Gupta 1s playing to the gallery 1 am
saying this that he requires, with his
friends, to sit round the table, put
their hands on their breast and apply
their minds to the realities of the

[ RAJYA SARHA ]
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situation. It 1s not right that they
take their stand upon the dreary de-
sert of dead habit of opposing ary
and every move 1nifiated by the rul-
ing party It is essential that we all
bend our energies in trying to fnd
out what is good for the nation as a
whole It 1s not right to say that the
Defence of India Rules have been
prostituted in order that political op-
ponents might be inconvenienced It
the position 1s carefully analy:ed, 1t
will be quite evident that we have to
take into account the surrounding cir-
cumstances keeping the security of
the country and the maintenance of
services and supplies essential “) the
hte of the community as cur first
consideration, and then try and see
whethed the Defence of India Rules
can be done away with.

[ think, Sir, 1t 1s a great tribute to
India to have a Constitution functiwon-
ing, 1n which we have a’chapter oa
Fundamental Rights and at the same
time to have been able to carry on
developmental projects. I would ask
Mr Gupta, through you, Slr', to name
another country where they have
worked a Constitution like the une we
have and carried on with numerous
developmental works

SHRI BHUPESH GUPTA"* I cannot
name a country where out of 15 years
of Constitution, 41 months have been
under the Defence of India Rules and

a state of emergency 1n times of
peace barring the war days . . .

MR CHAIRMAN Mr Gupta,
please

SHRI DEBABRATA MOOKERJEE:
I admire’ Mr Gupta’s complacent self-
sufficiency I shall not call it arrog-
ance; I shall call 1t ignorance He
says that he knows of no cnuntry
where for 41 months emergency regu-
lations have been in.force I will ask
him to turn for gne moment . ..

SHRI BHUPESH GUPTA: In peace
time, no.
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SHREI DEBABRATA MOOKERJEE: |
. .. I will ask him for one moment to
turn to the history of England during
the last War

SHRI BHUPESH GUPTA: Come on.
I join issue.

SHRI DEBABRATA MOOKERJEE:

. where you will find that the
country had been for ycars under the
Defence Regu’'ations, of one kind or
another.

SHRI BHUPESH GUPTA: When? I
ask the hon. Membor, tell us, when?

SHRI DEBABRATA MOOKERJEE:
I say, Mr. Bhupesh Gupta, I wi'l not
be cowed down by you.

SHRI BHUPESH GUPTA: You ask
me questions and you preface i1t by
saying as if we know nothing. I ask
you, when was it except during the
War?

SHRI DEBABRATA MOOKERJEE:
It was during the War.

SHRI BHUPESH GUPTA: Since the
Magna Carta was signed . . .

MR. CHAIRMAN: Mr.
Gupta.

Bhupesh

SHRI DEBABRATA MOOKERIJEER:
Mr. Bhupesh Gupta is blissfully igno-
rant of the fact that the world has
travelled a long distance since 1940.
There was no such thing before 1945-
46 called the cold war., We are now
living in an age of cold war, and
China is a great menace to us, and
we have provided against that.

SHRI BHUPESH GUPTA: May I
tell the hon’ble former Judge that
our Constitution does not provide for
the Defence of India Rules during cold
war . . .

SHRI P. C. MITRA (Bihar): China
is occupying large territories of India.
Is it not a state of war® |

84 RS—4.
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SHRI BHUPESH GUPTA: No.

SHRI DEBABRATA MOOKERJEE:
Sit, angry looks, vituperation, gesti-
culations, either on my part cr on the
part of Mr. Gupta, will not help the
situation. Let us sit down and fry
and take a quiet look honestly at the
facts with which we have to deal.
Let us try and find out whether we
can scrap the Defence of India Rules
just at this moment as Mr. Gupta
would like us to do. We cannot do
that. We have to take, as I say, once
again a look round about and see
whether this is possible to be done
at once. Mr. Gupta complains that
Fundamental Rights have been trod-
den upon by an irresponsible Govern-
ment. I would say, Sir, that just as
there is a chapter on Fundamental
Rights, there should be written into
the Constitution a chapter on funda-
mental duties and obligations. No
doubt Governmerit have their duties
to discharge, and if they fail to do
their duties, surely they come in
for criticism, and they will forfeit
the right to rule the country. But at
the same time, Sir, we the citizens,
have our duties and responsibilities.
It will not be merely to say that this
must be done by the Government,
and that provideq for by the
Government, and everything must
be got done by the Government.
I think we have good reasons to
ask ourselves this question, what
we are doing? What is the ordinary
citizen doing to help the country, to
help the Government, to help him-
self? Rights cannot be divorced from
duties and obligations. The Govern-
ment has the obligation to see that
the common man gets his food; the
Government has been trying to dis-
charge the obligation with the help
of the much-maligned Rules. Look
at West Bengal for one moment.
Well, you cannot get chhenna pro-
ducts now, you cannot get milk pro-
ducts; this is considerab'e depriva-
tion. I dare say. Sir, Bengali cullure
is intimately linked up with sandesh,
but then .. ..
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SHRI BHUPESH GUPTA: There I,
fully agree with you.

SHRI DEBABRATA MOOKERJEE:
but then the people of West
Bengal have been made,to forgo them.
And why have they been made to,

and for whom? I ask. It is for the
people, so that nursing mothers,
babies, infants, the weak and the

invalid may get their share of milk.
And all this has been done -=with the
help of emergency measures. You
lift the emergency and you get the
chhenna; you resurrect the sandesh
and the sandesh will travel luscious-
L7 into Mr. Gupta’s mouth and make
bim happy, but his countrymen 1n
West Bengal will starve and weep,
weep and starve to death.

SHRI SANTOKH SINGH (Delhi}:
Mr. Chairman, Sir, I rise to support
wholeheartedly the Motion of Thanks
to the President for his Address to
both the Houses of Parliament. Sir,
in his Address the President refcrred
to the food production problem. It
has been mentioned in the Address
that in 1965-66 we were likely to
achieve a production of 76 to 77 mil-
lion tonnes of foodgrains as against
88 million tonnes of foodgrains pro-
duced in the previous years.

[Tre Depury SPEAKER in the Chair]

Madam Deputy Chairman, we all
along have been thinking in terms ot
production of more fertilisers. OQur
foodgrains mainly depend upon the
monsoons, and if the monsoons fail,
the foodgrains also fail us. Madam,
it is perfectly right that we <hould
lay stress on more and more produc-
tion of fertilisers, in millions of
tonnes but, Madam, I ‘must say that
our foremost duty is that we pool all
our resources for the adequate'sup-
ply of water for irrigation purposes.
May be that fertilisers are very good,
and they are actually very very help-
ful for food production but, Madam,
in the absence of water these ferti-
lisers are not so much of uyse. As a
matter of fact it is being mentionea
today that in the absence of water

[ RAJYA SABHA ]
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they can be harmful also. Therefore,
Madam, I would like to see that our
country lays more stress upon the
supply of an adequate quantity of
water—may be through large schemes
or petty schemes or small works—so
that more of water supply is made
available.

Our Government is doing its bit,
Madam, towards the family planning
side to arrest the growth of popula-
tion, Certainly our food problem,
our family planning problem and all
the other things are intimately con-
nected, one with the other, ind i we
lay stress on family planning we will
arrest the growth of population as
well as produce a healthy nation. So
as to achieve better results in this
regard of the arrest of population
growth, I see that abortion is also,
being thought of for its legalisation.
Only yesterday a lady Member did
object to abortion because of the phy-
siological evils accompanying abor-
tions. But, Madam, this is a point
which can be debated. I am not a
doctor but am still trying to say these
things. This unwieldy and uuncon:
trolled growth of population certainly
affects foodgrain production and dis-
tribution.

Madam, one point more—of course
it is the talk in the Central Iiall, or
outside; it is the talk of the day
also—it may not be very much con-
cerned with the food o»roduction
problem, or saving of food, or popula-
lation growth—but this point js being
debaled, and I would like to offer this
It is this.
Madam, there are some 1ncurable
unfortunate patients, who are looking
for death, and are always looking to
the Almighty so that the Almighty
might take them away. In some
cases the patients are afilicted with
such diseases that they ~onlinue to
remain in bed suffering for years to-
gether, not for so long as two years
or three years, but even more, for
five years and seven years and ten
years. Such patients pray to God
for their death, but they are unable
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to die. I would not dare to suggest,
MMadam, anything that might bring
untoward effects on me, but the talk
of the day is that Government should
come to the help of such patients and
do something so as to relieve them
of that pain and suffering,

SHRI ARJUN ARORA: How?

SHRI SANTOKH SINGH : It is very
difficult to suggest; I leave it for a
dehate; it is a point to be debated.

SHRI AKBAR ALI KHAN (Andhra
F'radesh): Do you want them to be a
party to murdering such patients?

SHRI SANTOKH SINGH: I have
not said anything, but I leave this
point to be debated. But something
should be done. This is the talk out-
side, everywhere.

wa, 3 (s AT qRaty "t
(i Wt T 2 qud i GoaE
#g & fo1
SHRI SANTOKH SINGH : This is a

point for discussion in future; next
ti.me.

SHRI V. M. CHORDIA (Madhya
.Pradesh): Next time he will give his
mind.

SHRI SANTOKH SINGH: The
President has also referred to the in-
dustrieg in the p-ivate sector and the
public sector. Madam, in the public
sector the industries are coming up
very nicely. Industries like machine-
building, oil refineries, petro-chemicals,
fertilisers and steel ete. are coming in
huge numbers. They are going tc be
the bases, they are going to be
the basic industries and the mother
industries for other industries to be
helped in the private sector, and the
dependent industries in the public
sector too. Madam, I must say regard-
ing the private sector industries that,
particularly in the year 1965-66, the
private industry had to face a good
deal of trouble for want of raw
materials. Manv a plant is threatened
with closure, specially those which are
dependent upcn « imported raw
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materials. To quote the President, he
has in his Address mentioned that
“Industries in the private sector have
also to expand their output and
capacity” gnd added that “conditions
have to be created in which private
initiative and private savings can be
harnessed to make the maximum
possible contribution to growth and
development within the framework of
the Fourth Five-Year Plan.” Madam,
the Budget has already been laid. I
wish it were possible to create the
proper ccnditions and the proper cli-
mate for the growth of industry. But,
Madam, I must say that the unnatural
heavy tax burden has further been
increased by 10 percent. in the Budget
placed yesterday evening and it has
been increased on the corporate as
well as the non-corporate sectors. In
order to give them the proper climate
i{ was necessary that the industries
after making profits, should be allow-
ed to plough back their profits into
the concedns. Madam, the necessary cli
mate is not there. I wanted and I
wished that something better would
be done. But yesterday, Madam, last
evening, things have gone even further
and 1t will not now be possible for the
industries to grow rapidly as the
President in his Address has desired
them to grew. Thank you.

THE DEPUTY CHAIRMAN : Shri
Lokanath Misra will speak after the
lunch hour. The House now stands
adjourned till 2-30 p.m.

The House then adjourned
for lunch at half-past one of
the clock.

The House reassembled after lunch
at half-past two of the clock T=HE
Vice-CuairMAN (Sarr M. P. BuAR-
cAvA) in the Chair.

SHRI LOKANATH MISRA: Mr.
Vice-Chairman. Sir, we are discus~
sing the President’s Address and the
achievements of the Government
when the country is -suffering from
half starvation.

DR. M. M. S. SIDDHU (Uttar
Pradesh): Question.
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very first sentence that I spoke, Sir,
there is an objection raised by a doctor
friend belonging to the ruling party.
He seems to have doubts about the
authority of, what I said. He lives in
the city of Lucknow where he must
be in possession of his ration card,
more so because he belongs to the
ruling party. Therefore, he would not
have been deprived of his daily ration.
He does not have information as to
how the poor people in the rural
areas suffer. The people in many of
the areas that I have visited...

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Lokanath Misra looks
better fed.

DR. M. M. S. SIDDHU : He does not
look starved,

SHRI LOKANATH MISRA: I may
be appearing better fed, but ryou are
the people who are really better fed.
Mr. Vice-Chairman, I have had the
privilege of going round the rural areas
during the inter-session period. At
least eight districts in Orissa had very
bad crops and there is almost semi-
starvation condition among the people
there. Because of the drought the
people had only got frem their own
land about fifteen days’ foodgrains.
Thereafter, they did not know what tc
do. Those of them who approached
me were advised to go for any relief
work that might be there, made avai-
lable for the people. But no relief
works were made available to them.
T do not know what has happened.
Even though the Government may
have to its credit fair price shops, the
people must have the money to pur-
chase the foodgrains from those shops.
In the rural areas unless work is avail-
able to these people they do not earn
anything and because of the drought
conditions no work was available.
Therefore, the pecple do not have the
money even to purchase their daily
necessities, their rations from these
fair price shops. But when the people
are starving in the rural areas we
talk about the mighty plan. We have
had plenty of experience of these

{ RAJYA SABHA ]
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mighty plans for the last 18 years, It
seems that Mr. Asoka Mehta who has
become the spokesman of the ruling
party so far as’the Plan is concern-
ed, as well as all the Members of
the Government, have a world
of their own, a world of their
own imagination, where they live.
They are soaring in the air. They do
not know that the people who live on
the ground have a standard of life
different from the one that they them-
selves have, So they must be brought
down to the land, to the earth so that
they may see what is happening in
the country. Many years ago, Sir, I
had read a story, the story of the
invisible robe, where a cunning tailor
suggested to the then king to have a
robe which would be beautiful and
light. The king was carrying a heavy
weight because he was wearing a
heavy robe. Ultimately the day came
when the tailor started putting on the
king the invisible robe and in that
robe the king appeared before his
court. There his flatterers and all
those pecple who depended upon the
king, started applauding that invisible
robe. Some said that the robe was
marvellous. Some said it was excel-
lent. even though the king had no
clothes on. Now the Plan here in our
country is in the form of that invisible
robe and the Government is getting
all the applause from Congress Mem-
bers of Parliament who are of their
own party and also from their party
followers in the country. They say
that this is the only panacea which
can give us milk and honey and what
not. Eighteen years after I have heard
here Members from the Congress, the
ruling party  for the first time de-
nouncing the Plan.

SHRI CHANDRA SHEKHAR: Who
is denouncing it?

SHRI LOKANATH WMISRA: Yes,
Shri Asoka Mehta's followers will
never denounce it.

SHRI CHANDRA+*SHEKHAR : Only
Mr. Birla’s fcllowers are denouncing

it
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SHRI LOKANATH .MISRA: They
are all in the Congress Party. They
form sixty per centi. of the party. The
eldest brother among the Birlas is
himself a Congressman. (Interrup-
tion). The eldest Birla is a Congres-
sman. Does anybody deny that?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI RAJ
BAHADUR): From where does he get
all these counts.

SHRI LOKANATH MISRA : 1 would
like the Information and Broadcasting
Minister who is in charge of the infor-
maticn of the whole country fo say
that shri G. D. Birla is not a Congress-
man.

SHRI RAJ BAHADUR: Mr. Vice-
Chairman, I do not know from where
my hon. friend gets all this count.
He seems to be very much in league
with the Birlas.

SHRI LOKANATH MISRA : I claim
to know much more about Congress-
men than many in the Congress Party
themselves know. I claim that. Sir,
now some in the ruling party, the
party that has had tremendous power
all these years, have been disillusicned.
1 was happy to find that they were
frank enough angd that they had the
boldness to say the things which they
wanted to say. There was a friend
from Gujarat who said that there was
no drinking water in the country for
men,

SHRI P. N. SAPRU (Uttar Pradesh):
Is there drinking water for women?

AN HON. MEMBER : He did not say
that

SHRI LOKANATH MISRA: 1
thought my hon. friend would have
interrupted me by saying that there
was ng drinking water for cattle,
because that is the election symbol cf
the Congress and they care more for
cattle than for human-: beings. Now
it is really rididulous for the same
administration, for the same ruling.
party to have continued in power for
the last 18 years.
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SHRI P. N. SAPRU: What can be
done? ’

SHRI LOKANATH MISRA : Angd yet
their big structures and all their
schemes in their Plan have not been
able to give even drinking water to
the people from whom they collect
taxes mercilessly in the name of
If they have not been able
to dig wells in order to supply drinking
water to the people, what else can they
do? How can they give water to the
plants when they have not been able
to give water to human beings. You
cannot expect that from this Govern-
ment.

SHRI AKBAR ALI KHAN: This
was explained at some length by Shri
Asokg Mehta yesterday,

SHRI LOKANATH MISRA: Yes, I
will come to Mr. Asoka Mehta also.
(Interruption). The Deputy Minister
should be audible if he wants to
interrupt. Parliamentary courlesy re-
guires that you should not interrupt
if you are not bold enocugh to speak
out.

THE DEPUTY MINISTER IN THE
MINISTRY ‘OF FINANCE (SHRI L. N.
MISHRA): I say, why bring in Ascka
Mehta’s name here?

SHRI LOKANATH MISRA: He is
your new leader, He was your spokes-
man yesterday. Don't you keep f{hat
much information? He was your
spokesman here yesterday.

Now, Sir, the figures of our imports
of foodgrains are increasing year by
year. Probably, they are keeping pace
with the period of our Plans. During
the First Plan, the imports were for
much less than those in the 18th year. .
This year we are almost dependent
upon the imports alone. We depend
on rain for irrigation, we depend on
imports for the basic necessities of
human life. What have you done in
the meantime? You can show us
pictures of gigantic plans somewhere,
ancther plan of the size of the Hima-
layas but what is the net yield to the
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[Shri Lokanath Misra.]
country that has been given by all
these plans? The basic necessities
have not been met and this is because
of a great confusion existing in ihe
Government.

Reference was made recently here
to the presence of the Governor of
Kerala who came here shirking his
duty when the State of Kerala was
having its worst so far as the food
crisis went. What was he here for?
He came here to canvass support for
a particular candidate of the ruling
Jarty. I interrupted the other day to
ask whether he was here canvassing
for Lever Brothers in the use of
Sunlight Soap. What is worse, Sir,
is that he was here as the Governor
of Kerala, enjoying all the facilities
that could ,be made available to a
Governor and using the Kerala Gov-
ernment’s car for going round Delbi.

PROF. M. B. LAL (Uttar Pradesh):
Is it a fact?

SHRI LOKANATH MISRA: It is a
fact. How else could he have gone
round Delhi? Did he have a car of
his own here? It was the Kerala
Government car that he used

PROF. M. B. LAL: I presume he
must have used his friend’s car if Le
did not have a car here.

SHRI LOKANATH MISRA: No, he
was staying in “Kerala House”. You
can also ascertain from the “Kerala
House” records. He was using de-
finitely Kerala Government money to
canvass in favour of a particular candi-
date belonging to the ruling Party
who was contesting the leadership
election. What worse could be done
by a responsible man who is called a
Governor?

SHRI CHANDRA SHEKHAR: Nc-
thing worse could be done but he was
canvassing not for somebody. He
himself was . ..

SHRI LOKANATH MISRA: But
Sir, . . .

[ RAJYA SABHA ]
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SHRI CHANDRA SHEKHAR: He
was canyassing not for another candi-
date.
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PROF. M. B. LAL: It is a verv im
portant question, Sir, While he was
here, he was not discharging the du-
ties of the governorship but he was
canvassing for someone with a view

* to canvassing for himself.

SHRI LOKANATH MISRA : There is
another point that I wculd like to
bring tc the notice of the Chair and
to the notice of the House. T want to
know whether it is really permissible
for a Governor to continue his mem-
bership of the ruling Party if we are
really working in a democralie State.
This particular Governor attended the
AX.C.C. session in Jaipur as one of its
members. Immediately after his resig-
nation there was no election held,
that is, since his resignation and the
holding of the A.I.C.C. session, there
was no election held to this body.
Therefore, it is definitely a fact that
he continued to be a member of the
AIC.C. even when he held the gover-
norship. How many other (Governcrs
are there who are surreptitiously
continuing to be members of the rul-
ing Party? This must be gone into.
What is Mr. Nanda doing? He is con-
tinuing the emergency to send his
political opponents to jail but these
are persons .

SHRI AKBAR ALI KHAN: No.

SHRI LOKANATH MISRA: ...
are persons here who are doing these
things surreptitiously. These are the
men who should be booked whe
should be sacked immediately, dis-
missed and brought to the notice cf
the public.

There is another confusion here. I
here have a news item which comes
under the Ministry that my friend,
Mr. Raj Bahadur, presides over. This
caters to the election of the Deputy
Chief Whip in both the Houses: Is
Government money meant here to cater
to the needs of a particular party?
The Press Information Bureau, never
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In its life, has done this service to any
other Member, any Leader of the
Opposition, not to speak of an ordinary
Member. Even the Leaders qf the
Opposition in both the Houses have
not got this type of publicity all
through the existence of the Press
Information Bureau.

1823

SHRI .RAJ BAHADUR. Mr, Vice-
Chairman, I should like to offer,a per-
sonal explanation. I do not propose
to intervene in this Debate. This
matter was brought to my notice just
now and I dc maintain, Sir, that there
is hardly anything wrong in this. Even
the internal elections.of party Whips
or Deputy Chief Whip or Chief Whip
are matters of interest for the public.
The people should know. WNot gnly the
Congress Party elections but also
elections of the cther Parties should
be made known. People should know
who is the Chief Whip, who is the
Deputy Chief Whip, who are the other
Whips and so on. There is nothing
wrong about it. The Member can ask
as to why his Party elections have not
been menticned, why they have not
been publicised. He might perhaps
say why the election of this gentleman
as the President or that gentleman as
the Secretary has not been mentioned
in the Radio. Their proceedings are
also reported. I think this is a matter
where demoeracy should be allowed
to function and the Press Informatiun
Bureau, the information agen'Cy and
the information media of the Govern-
ment should be allowed to cater 1o
the people and give the necessary in-
formaticn about the functioning of the
Party.

SHRI LOKANATH MISRA: If the
hon, Member were that impartial, I
would have no objeclion at all.

SHRI RAJ BAHADUR: It is rather
a very unkind cut, Sir. I have been
here only for a month. He has not
seen much of me and he is casting
aspersions.

PROF, M. B. LAL: He has seen a
lot of you.

. 1966 ]
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SHRI ATAL BIHARI VAJPAYEE:

We know you.

SHRI LOKANATH MISRA : I make
it very clear...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : But there is no time.
When can you make it clear?

SHRI LOKANATH MISRA: I make
it very clear that I have nothing per-
sonally against Mr. Raj Bahadur.

SHRI RAJ BAHADUR: Thank you
very much,

SHRI LOKANATH MISRA: It is
against the Ministry of Information
and Broadcasting. The Minister gave
the explanation that the people should
know who the Deputy Chief Whip

was, who the Chief Whip was. Does
he mean to say.
SHRI RAJ BAHADUR: Is there

anything wrong about it?

SHRI LOKANATH MISRA : Dces he
want the people to be ignorant about
the name of the.Deputy Chief Whip
or the Chief Whip of the¢ other
parties?

SHRI RAJ BAHADUR: If we had
not given any information, we would
have been accused ang said that the
Press Information Bureau was not
functioning at all,

(Interruptions by Shrimati

Gopidas).

SHRI LOKANATH MISRA: Please
fix up the time with the Chair. If ycu
want an explanation, I am prepared
to give it, I am prepared to talk for
the whole day but please fix up the
time.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It is time to wind up.

Devaki

SHRI LOKANATH MISRA : Madam,
..I am sorry, Sir. It is because she
interrupted. .

THE VICE-CHAIRMAN (Shri M. P.
BHARGAVA): It is not strictly safe
to speak any further.
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SHRI LOKANATH MISRA : There
is another point. I had once said that
the only sacrifice to the credit of the
Congress is the sacrifice of the sense
of shame. Here is proof of that
Here is an invitation ang another con-
fusion prevailing there which I want
to point out. Here 15 an invitation
from Shri Fakhruddin Ali Ahmed,

Minister of Irrigation and Power:

“Shri Fakhruddin Al Ahmad,
Minister of Irrigation and Power,
requests the pleasure of. ..
at Tea in Room No 315, in Sharam
Bhavan.. ”

SHRI L. N. MISHRA : 1t 15 “Shram”
not “Sharam”

SHRI LOKANATH MISRA: My
friend, My, L. N. Mishra, Deputy
Minister of what Department, I do
not know, I cannot say because there
are ever so many departments and
ever so many Deputy Ministers and
there have been so many changes re-
cently, has probably no idea of the
vowels in the English language; he...

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You have galready
taken twenty minutes.

SHRI LOKANATH MISRA : The
point is that they wanted to concen-
trate ‘“sharam” in that Bhavan alone
which my hon. friend, Shri Jagjivan
Ram, represents. The Bhavan pro-
bably symbolises the way in which he
was taken into the Cabinet.

Let us now see what hapvens under
Qur very nose.

" THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): But you have al-
ready taken twenty minutes.

SHRI LOKANATH MISRA: In Delhi,
there is a population of twenty lakhs
of people and the quantity of atfa
given is twenty thousand quintals
daily. This quantity of twenty thou-
sand quintals of attg is given tg four
of the biggest mills. They get wheat
at 53 paise per kilo and atta is released
at 59 paise per kilo for public con.

{ RAJYA SABHA ]
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sumption. That is because the bigger
mills charge two paise more per
kg. There are about a thousand
smaller mills that had quoted two paise
less. And the total amount of loss on
this account amounts to Rs. 20,000 per
day which amount is going to these
four bigger mills. Now this is a pre-
election year and naturally the Con-
gress would be trying to get the
maximum out of the businessmen for
the elections but that way they should
not allow these four mills to fleece the
people of Delh1 to the tune of Rs. 20,000
per day, partl,gularly the poorer sec-
tions, for the benefit of Congress
funds,

Now, about education, I will speak
only ‘a word.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You are curtai-
ling the cl}ances of others.

LOKANATH MISRA : Just
give me two minutes. I will say a
few words about education. We are
now following a system of education
which was first started by Mr, Macau-
lay. There has been little change after
that. Since we are now in the eigh-
teenth year of our Republic, I would
particularly request the hon, Minister
of Education who is very reasonable,
to find out scme means whereby our
students could be educated in a better
way and be used subsequently after
their educational career for some pur-
pose. Now_  under the present system
of educalion what happens is, they
only raise the figure of the educated
unemployed. A boy or a girl is sent
to the schcol because he or she has
nothing better to do at home. There-
fore; in the mofussil areas, if the boy
can look after the cow he Is not sent
to the school because he is not assured
even of his wages as a ccwherd after
his education. Sc I would request the
Education Minister to kindly reorient
the entire system of education so that
it would suit our country.

SHRI

SHRI AKBAR ALI KHAN: That is
why he has established a Commission
whose report you will soon have
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He knows that.

SHRI LOKANATH MISRA: We have
had several Commissicns. The Com-
mission does not count. What counts
is their mental attitude. If the Edu-
cation Minister is bent upon changing
this particular system of education he
would change it.

THE MINISTER OF EDUCATION
(SHRI M. C. CHAGLA): I know my
hon. friend is stressing that our edu-
cation should be production-oriented.
I fully realise the pcint that the hon.
Member is making that the farmer’s
son who gets himself educated won’t
work on the farm. He would go to
the city to get a white collared job.
And the farmer says, ‘Wwhy should my
son be educated if he is rnot gcing to
be of help in the farm’. I am cons-
cious ofithe problem and we are.try-
ing to tackle it. But my hon. iriend
would realise that there are two diffi-
culties. One is that it is a State sub-
ject and secondly the figures are as-
tronomical. There are 60 million
students ir'the primary schools and
I am sure my hon. friend realises the
difficulty. We are fully conscicus of
it.

SHRI LOKANATH MISRA: Thank
you.

afer watft waw faand (mex
YoW) : STEWrEE  ARRT, § -
qfd & wfawmw 9 ST FFFAT TFD
FT T § IEFT a9GT FW 3 fqu
GIIEATE | A< agar sfafFar ag
& afawman § arafasae F #mr
o wfaww faw S ¥ @3q & &
afs 3 Frifaa T 1 @ wiw fow
qe 9 9T ATEAT § SuUD gHIg
age wEr 1 A gg W whkafr g e
foa Fusifat sk gdaamt a1 s
BT AW agAr & § frafiai oy erez w9
¥ z@ wfvee § s § 4
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SO | g £ WIS § 39 JAHTT
F7 gearq fFwar nar § 579 #1 A a1
T{IET URAT gHT 1 WA &F SqATH H
Anifs  IHSHIT IO IeW W@ §,
wERE H | gaT g fF wF q qar A
WA AR TF 9w afeq gor !
oW gafET ¥ wear a9d area §
AME) T AINERAEN 1 T
W AME AN, AW aggT qrEE,
gUIY dwey mar Ia4| fGauqr ag o
for ga¥ uF M T FTIT A1 AT @A
HIR ATZ FT VIS THTA AT 1 37 AT
F1 I9qI Segi faug o @fy seme
¥ AR 9% #ER W) oI Aifg
FY g & F frar 1 g faug
Fy feafq o agr sAwT @1 @)
TR A, T ST o fe
f& w7 g ITF N gaT AT uF
foa &1 feafy ¥ g # 527 -
qET | W A 5F A1 B ATIEERAT
gt 5 g dfa F1 @w @4, wmfy A
feafqat 3o w1 a1 IR JEEs
# g afeq fear f aife $ife ares] &
Foaror  fo@ w0 & SuT ww IIAT
ST =Arfgy At IR argayas qar
FIH  IIAT ) ZA & U F FIA,
TF I A AU IR g T FTA,
oF R A IFA IF qr sefy F N
=7 & g & a1 wRaaw § orf g3 €,
HFA T AR TLFT @31 &1 faar
R g0 AR T F AT ¥ R
fawa A ux Avied faar fF g @
T AT gEAT § afg g =@ ar o
uae ¥ g A a9 A v §
o WI a5 $oof, gy ar @l @ig-
zifasrar F1 wd ST 35 AV ST AFHTfAT
WY forar st =i vz 3 QY i Y qoms
W 5 ag daqw g 7 39 9T AT
FIW AT | )Y AT AGIGL AT
To &1 faw1e ge fF 97 IR o [T
gardl @ W orfag fwar ar arg @
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[s swTrfr sr7ed Frard]
fadardt T ot gaF @gaw go 1 A
AT guag § 4 9W9 § 5 dmy
@q & arg fagardy =<0 #1 faar s
afidt f1 fFqr s smar &1 wEw
# wafas gfte § @ sro @Y ag o
qu  fasfear § | w@itg  dfew
FargTerd Ag€® q f¥a gAvwawr |fy
® gearfaq fear, Sowr wredy S F
sfesfag fear 7T gfeu &1 & o
5q 73 3awfaa 5 ¥ § snatfag
F1 ) 7a famw g fF oA aga &
HIX T AT GFRIAT I0G T |

[TeE DepuTy CHAIRMAN in the Chair]
3 P

Tegfg & ArYor TUsy difg
F S @Fq §, I OF A I HIAY
arar &1 quA fwar g——fa3wt & atar
FT qo9 fFar g—AR ag T T &
favg ik dfy Q=% A feafegi & feg
& W@ fagemw wfeg s@ *
gFd § AFT | TF FMIT @ AR
gl QW & (5999 AR gvaey 7%
T8l 4 37 fIAT 397 w=% wrry aq )
g ¥ feafa § q07 &, ST §, F71a
¥ @ ga vaey gew g WX 99 39
qTOFT F GAAR F JIE, 9T F IS
qiffegra & Wt faadt fag i §
grr 1 gEd W) an favg & S o
AT § TR AT 35 & q9F A AR
AT FT TGO F FII A YR
g1 AT AU-AY  FFaeg FTAF U |
o aegfeafa qdr @ FF T @
qg AT & | i faear fiadr gw
faal & ot oY A T 91y, Ag HEew
qg T g 1 mW A St faQey
T & qa1 A1 T S A FI QG
g @I g AT F grag § TF A
FEI | 9 Ig Fe! 6 41 7 9 &
quHET A IE WT 989 FI,  Fq0
T 39 M a9 31 97 | § fadeq
& At g fF s i s owe
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feafy & sa a0 gfer smad @
f& SoFT 909 S wWATAT 9T €,
IgF 9T §, A 9T §, 9g W g
T 21 3z ofm o mew & @
gaTfag &% AT F g g FAT
FIAT ATzAT g, W fog v gy & )
SIgl @ WL &1 G5 g, S a9 98T
& FravEl  GETED F R FG
U @9 Far fgar ar fF afz wifs &
g3 ¥ SawT 918y g d1-g9 39
wegw § Iq F fAag d@nw & feg
T 7g1 a7 | i afg Frgar § 6 ag
wifq © &tq § Iq AT AT I gUN ATEAN
&A1Y a7 T A7 qreaw FY @ F |
arat & feafa arag & & orst w4 si—=
Y fagraa: o9 F 09 § AR
frgq s =0 aifdEara At
fadiaw fear @fu & fag— z9 @
FI wWE T8 @ fw ag 9w oA
freifag X AR SEFT A AR &)
aqy feafq & & zow faa « w
T & adY fA3zT wear fx afs s
gNrE T AT < 93AT g1 a1 Iy
i #< f ag AT @F @A JrOW
FL |

gl % qEEdAr # Ay & g3
g, Teeaf & sfaargor § w37 & 5
Y T TF IA(TAW a7 g & I HIAR
BT gAANIT AW E | T &Y
¥ zad g # fqg frar @ §
o Qfrar &1 Joo@ F&F HISAT-
arfas sequelg wrET & [HAAAT
AT gragaEw fFa
dw feod & § S gATS geewar &y
Aifg # afaea @) § 7 3@ AR
I wWE |

TF I FZ IR E AT AR
fifg & == A {, sam 1 A
TI a7 § T9 a1q &1 fF gaAw
farame § av &y ag Fey aran & fF wafor
I 9% @' § SUY WEg A A
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AIATAFAT § AT ag o w37 w4 fF ®©w

F 9T G8AT g——IAZT TF qAH<S
WY FT gFET §, FD AW A ITH!
HIAAT F gU a8 WY T | F &)
wfsat at € fawg ®, og @& aw
AT IX AT 95 &7 eI &, 99
g faxu wiFaal w1 Ieva frar strar
g A Ex & O g gaX F FIE Q@
g1 muaragdfe ...

it meat fagrd awwa it et
g, 9T & &

gfea wart wanz fqard : @
gl FeAiz@ag e oF F aaE
AT A& W F a1 o favdt wlrt
F qT FE TAT | TE FEA &
for AAdrwT FT 9T, gER AT FEX B
®F FT 949717 | & ag wgar § 5 Feal
FT S99 ®WEr, Wiq @ fq=taa g9
FeT g | T 9 99T 3T 9| g,
oTT 39 a1q & gy fF arsr & feafy
§ wred 1 faw @ fagan swrfag
g, wFarfaq & oa feafqal & v
faar grr 1 gAF T § ag HTATSH
Izd1 & fa wrea &1 39 97 AT @q
Fga A% W@ oA wifg A e §
A qTHAAT FIF ISMAT |

Sgl IF U ANG F gEEY g,
IgN BB @NT A HAEar FW g9
o fo g afwvmo § s Eg g fs
GAIFATE Weq  A@l ATAT, FB ANM X
g1 {5 373 g9war § 5 39 sfwsman
¥ ‘qurate’ wea Ag WTT | wEw
¥ wedl T WAT-FACAT A . T H
NS HEd Agl w@ar g | At weg A
Y o &7 a8 Fgr Sradar § fe g9
Ffg ot difag, w3t & 71 g7 § )
afg wex 4G oY § aY S TAH T "I
§ SA¥ 4% AT TA0AT G AT G
g fF fag o famawa g fe-
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A ez ¥ fF oweAer ¥ daq,
garT ¥ a9 7 foar §ogad )
a3 faar & g MR === 0

gf, 37 a9t F =997 §Y §9 qia-
aifrat wmaw® g1 WIRE gg of
wraat § 6 ord-md wafat ga-ga
g & ok gEifan oy feafqar €
garaifas &7 4 gw faare #<F ST
AR AT AW 9 | A w1 747 5
st gfgar ¥ €19 § 93 wWareafa®
FOF ¥ WA M @ E ) ¥ I
R w3t g 6 wgt sfg ¥ dad
TF AR FAMAT JAT AT, qgi F&T
& gra-ara ag { 980 § fF safaqrq
gt & feafadt ¥ dud s e
FfET | W T8 q TR & #HT
foft &a 7 31 qa1 §F & od-sqgen
¥ AT ag qr @ A 3R 9
I A1 g—FF axarr dat v wfys
srearen faan srar =s1fgg 1 g A
T A WE fFar mar v w9
frslt @@ & o1 @ &, 98 3F suayr
TR &, S aewrd AT F suger
FY wgafsai g, 378 garr smar sy
( Time bell rings ) 7 uF faaz
§ @Orq @ § | W9 H qA 0F
arq foer avardt g g & fw agr
gfwsrraor & #g1 ar § f5 o gr faene
forer %7 gor 1 gEH WS wF 4G R
gt o A #t feafy 7 wmavas
ag g fF fagar faware & 991 € =9
M wogd < | Afgw  fawax &
WY gufagr qar gt & 1 - S5 fF o
a% g1 9 faeaw ox 4 a9 a7
f& gura #m Sla AW gAT =gy
forg g amgT FAT 8 | o) yY
Fa § faen 4 X gl N ow
afearer &t off fF ag 3o Q& i §
foe g & &, ol gw agt aF
§ aY wmas 3@ 9X fF=9T I F 96 agd
T ATITEHAT § |
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[¥fea Wt g2 faadi]

yqg ¥ ¥ ag wgm ga § &
g wo & g fafy & gvc @r
ArereTsfy agy W ) 3w feafa
¥/ gra=war 7 w0 g oA &
HEAT A g ag WA gafay S
78l & fF ga%  faar wag ag @%e
fz €Y gwar, 9og a8 AT &F g
g9 FRUOTHTAGE® g 48 A &Y,
Sgt Gy weTaaT & {5 3w # 6rew-
IEATY I AT § a1 S99 T qgf
FT AEY AT S sxor forqar o
FZE L F o € 9 Fg T AW
iy waT wRan § fF g feafa W
fom 2ot ¥ ggrar s ST § S
gHTT @, WIRd 1 a5, §9
gt & stan i fredt wfa 3 A A q@E
&1 vy faaifa e @ — “afg
Sraw Aty gwEr, o o®e i
am afg T ar gy ARET 9rfgy,
TA A dug FW & forg 7T ATfR,
Hesr e & fag wimr anfgg,
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afewr fag<w @9 %1 g1 9% 3g =q9eqr

FF AMEE A otw gH0 3T quAv
mfaae @ & @ AW =fgg o
& gumar g 5 o o @1 9T ]
IUN 39 9% &g faar § A 3w Ay
1 gHT FA9 H AAGLE @ § |

% wvgarg wa1 g fF w9 98 997
far

THE DEPUTY CHAIRMAN : Mr.
Nausher Ali. If you like, you may
sit and speak.

SYED NAUSHER ALI
gal): Thany you, Madam. 1 had sent
in two amendments. They could not
be moved owing tomy .illness. They
related to two matters: emergency and
food. As regards focd I reserve my
comments to a future date. But -0
far as the emergency is concerned, I
would just make a few brief remarks

(West Den-
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Madam, at this fag end of the dis-
cussion it is hardly possible tn make
any new points on the continuance of
the emergency. In my apinion there
is no emergency. It had ceased long
ago. 1 repeat thére is no natlional
emergency. The volume of opinion
against the continuance of it in the
Houses and outside them negatives the
existence of an emergency. In 13
national emergency it is the nation
that considers itself endangered. But
here we find so much divergence of
cpinion, so much opposition both in-
side . and outside the Houses, that it
can never be called a national 2mer-
gency. It is at best an emergency of
the Congress Government. It is nof
even an emergency of the Congress
party because I know there are many
Congress M.Ps. who are dead against
it.

Madam. I asked for leave tn speak
in the morning. In the evening it is
very difficult for. me to speak. How-
ever, I will finish my speech by
making a few remarks.

Now I should not and I would not
like to repeat what has already been
said, but 1 cannot help referring, or
inviting the attention of the Govern-
ment, to the statement issued by 34
eminent men of India headed by Mr.
Setalvad. These eminent persons rcan-
not by any stretch of imagination be
said to be partisans. They ronsisted
of the former Attorney General, three
Chief Justices of the Supreme Ccurt,
six Judges of the Supreme Court and
High Court, I think eight newspaper
editors and some other eminent nen,
I think four Vice-Chancellors including
Dr. Deshmukh, Dr."Mudaliar, ete. Now
I cannot conceive of a tronger con-
demnation of the continuaticn of this
emergency declaration. What do they
say? First of all they say that they
have been induced to make this state-
ment to see that the fair name of India
is not tarnished abroad. Then they
say that the continuation of this
emergency is worthy only of a police
State, of a dictatorship, not of a de-
mocracy. Finally , in answer tq a
question Mr. Setalvad stated that he
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is not unconseious of the threat from
China. But the Chinese attitude is
unpredictable. And the nation caunot
be deprived of the fundamental rights
on this uncertain, imaginary appre-
hension of a danger. Article 352(1)
and (2) give power to the Government
to declare an emergency. What are
the provisions? The' provisicns sav
that there must be a grave emergeny
either by war or by foreign aggression
or by internal disturbance. There 1s
no war, no foreign aggressicn, no
no internal disturbance. This is
is the provision of article 352(1).
Now, let us turn to article 352(3).
It says that a Proclamaticn be
be made even when there is no
actual war or aggression or internal
disturbance but when it is imminent—
I draw the attention of the T.eader of
the House to the word ‘imminent’. Ts
there any immient danger to India
“from any quarter whatsoever? There.
fore, there is no background whatso-
ever, n¢ reason whatsoever, for the
continuation of this emergency—
neither actual nor imminent. I sub-
mit that this continuation of the einer
gency is a gross violation &nd abus»
of the Constitutional provisions f the
country, It is mala fide, it is ulira
vires, of the Constitution. You may
dispose of any statement by the Cpvo-
sition having a packed house. But
how can you dispose of the opinion of
these eminent personages whose
opinion, I submit, is enlitled tc the
greatest respect? And I hope that the
Government will move in the matter
immediately and show the respect that
is due to them by declaring the emer-
gency withdrawn.

I should like to draw the atlention
of the Leader of the House tn the
President’s Address itself. Dces that
justify the continuance of this emer-
gency? I submit not. Just look at
this. What docs the President sav”?
The President simply says:

“Unfortunately, our relations with
the People’s ‘Republic of China <111
continue tg be strained. The count-
ry has to be vigilant and s:rong.”
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Who denies that the couniry should
be vigilant? Who denies that the
country should be strong? Ta be vig
lant and strong is one thing and emer-
gency is quite a different thing. Now.
the President in the previous sentence
has stated definitely that:

“We are fortunate in having very
friendly relations with almost al
countries in the world. We are
particularly happy that the friendiwv

ties and understanding with out
neighbours have been funther
strengthened.”

.

Where is the emergency then? Even
taking this President’s Address as i*
is, there is absolutely no justification
whatsoever for the continuance of the
emergency. As I have already slatea,
it is an emergency not of the nation,
it is an emergency not of the Cougress
Party, it is an emergency of the Con-
gress Government. I hope that the Gov-
ernment will realise the position and
will withdraw the emergency forthwith
without wasting time. I know that
our Government has never done aay-
thing unless compelled to do so. We,
the Opposition, are not in a position
to compel them but I am sure if they
continue in this way, the whole count-
ry wil rise against them and throw
them out.

Thank you, Madam, I cannot speak
any more. :

SHRI M. M. DHARIA : Madam, the
hon. Member said that the ' fence of
India Rules were ultra vires of the
Constitution. This point was taken
to the Supreme Court but the Supreme
Court has not upheld that poinf. May
I know what are reasons why the hon.
Member said so?

THE DEPUTY CHAIRMAN: You .
cannot go on expressing an opinion.
The Minister will reply to that. We
are very short of time wow. Shri
Vajpayee.
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st e fagrdt awmd : agea,
o ST FE Fegfaee @I F qaqv
T W T, AR gATT & T9 gH
|3 H AT &Y &, TE gATT @T AT
o g g3 faaw W & Ara e T FTHIR
FT FETITL ATT AT AT 1 AT
F1 faiy & & far @3r g9 g
- AT gfee § a7 oF I37 S gA § A
TFAT FT I TII9 A, AT
AAAT FT G2 FT fqua 97 37 AR
AT FEAIR R ar@ & wfawe a1
FAGAIC FT | T AT T T ag ar
%] 0% @9 1956 ¥ i pE v ¥
ZET A1AT FT JET NiFEITT F ATAA
@r a1 AfFT I 75 g} Tqrar o
I TETA F a7 F mfwer 7 gfafwar
F1 AT | WFRTTT A T IEqE &
TATHTT TG T o1 AR S9F a17 AEw
S q 39 TETT F1 A199 F formm qr AR
qa ¥ T 7 5 e 7% JEqra 91
AT & v gam & g |

g ovd g fF aroeeR g
9 IWEd g F IE I I
qE Fr q@ wFE AT Wr § |
TIURT FTUT EH 3T qTT & ALY AT
f¥ g wifFesis & 78 f5 sop o=
Frea & 5 foed a3 ag Feor srary
F37 8 I @relt I Q, W g=AT § g
TH 91G G T QAT AT AT R ER
T F1T T T 3 e a7 AT FITHIL 9T
grar FX FY arfwear &1 feeng T
i L A Ew asAifa ¥ o fgandy
g FF w97 g9t o oo A 9X g 3|
§ A garT gfquey, gar<r A<,
I9 99l T A9 TIET g W AW
& ford gt 7T ST T@AT g1 wfEy
forg stea Y T eI & Wi g mfreara
FT FZAT § TF T AFEITT FT AU FIX
Fa1 & faar 3% 5 goa goawamT &
FIT I ST 9 H6AT HX LGTE | AT
mifg ¥ oA grSEam Ao ar @
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oife A arelt 78 § | miwea & <@
TgY T WL FET AR @ FT
1o FT TEY T A & | TT AGE B
gara gardt feafar &7 Faa F3 71K
qIfFEAT &1 IR faaTs: T 997 &7
Jrga 3T | )

I U o B S o B L
AT FY TF & A T g F
&w UF et FTee wfswarT 1 2 |
grRmfFearast oF faers FeAR 39
FY AT FTAIQ TE § 0 g0 maardfas
7 &1 2 | Tg FITIGIA Fg TEL
T A%, AT O TAF 71 { W0, AT
§ gradard) s¥Ifasel & dHraardy #Y
qra® e fF § g5 wmw w9 g
fiF &3 gaare-fam < 1 3F qwHET
FT HAT ALY |

TTHAV 3 T THYI FTAT HTHAT
w1 Aty F1 TOFT g 8 1 o ofw
gurdY &, F9A &, faga &, sw W gw
gafaw ufaFe oig § fF g 7 9«
JAT & I 9T Fsofr w6 forar &, A1 W
TG F7 AETTT F, I G7AT H,
T AT F GHA |

wEeaAn, 49 wved g % arwas
¥ AR AT ¥ T gATT A1 g @
fir g et i, wTfore AR fagare &
ared Sy g, wfww aifEerT $1 ¥AT
ZT A1 § g WA WX TG /T
‘fefafaesse M’ g1 faar sma )
SfeT Qar & fF ewe atowg ®
Teg & fi@ At Tt A favar ad &
QYT TS & TG0 A AWIT 7Y e T
F VEN & 911 fadT oY Fg THT HA)
qiFEnT & guATT %Y § | gW @
yerEl & gfa WrAEE AT LA
AT STaq 71 feafq 5 a1 7 E7ez
& €W o TR & oF faerd
qifseaTT #1237 fqO9 FQ@ § 8,
et St faTre e § 9 | WY fa<ry
FT |A | & AW qEAT Fr a1
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et a3 & g & fad dare i €
L FE GAT FGT AT §H TTHFT 9T
GHTRAT FGT )

agrear Fgfee el F 49T |
fagzara & a1 & gow fam T oywe fa
§ a¢Y famerar &, wfFT gear & FeAr
Frgar § 5 wg aw fagearmw &t
feafa & a1 § oF WY wex Qav 1 9,
TF A Faw ¢ 7 Io1y fomyy wvgfes
1T FY qTRT 79 | qE ATV 2w
%, 9% &¥ TaeT gt &Y awar & | AfEw
sty aaify & w9 g9
WY AT UTaT § | € qT G &7 AT
F AV FAT AT 1 FIT T277 #7
gAT f&at & are dvar graey g, gt
gfez & ot feafty gamk fasg o =t
g, 9@ T AT AT 35T T qAT g
T AAYTAT KT ST & | &, TR
Qe F g A AT Y, sw y
¥ gegee 781 § AT ¥ f929 9 919
STt =led 4 g Tefaar & aa wamT
FXA AHIF 3T EH & TET AT ATAT A
&, 59 7167 WER F g7ET § A pH UL-
WA F qAT 97 F1 WY AT FIA T3
€  Tfarar #7 wawt Gy § faa awew
T 3T T TAGT T F GG T EH TN
e | fgza & g =T FE F
foq faaw a<ar ya1X fgg ¥ smdwm
g geaeg ¥ T A1 fa=re FeAr
Eurod .

meYEar, sedar fafam feoer &
faeg TEIT FTUT AL ST G &1 FEIAY
¥ qua Fafsm smatwze ¥ 24 st
&T oF AEIEw ARty g HET S Y
oy fRam a1 | 3w AEIew § mim oAy
15 Y fr saear fafaw svady & AR
AqTHY FY @Yo Ao o AT T & fad
gl fear sy, afeT o) 9% g A
F1E FTAATE A AT & 1 FEUAT FY feafy
ag 2 fF 2 FT 1 SqF) IS AT Higed
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T 2} FAT FTSHARXFIE T |
formr afefeafaat § saeay fofar Fvoey
F1 Fo1 faar 1T, § IuhT Soor@ AGl
FLAT ATEAT § | GTHIT A TEA & 7T
ST ST i weaT 7 ol e,
FfeT FFaAT & 99 w9 &7 SF S
& ATV TET IIAT | TG F TG 3
& I T FTUT FATHRAT FTAT G
faRely 7z 9 F fa¥ FEA W
et Y faRey ww @ ¥ oy
g ug ea g fr o ol
FIGAY & AHY P A F IvEEOT
ST F JA | W F Efw o F W
frere & for Frae) & AR oY STaEEx
TEF L R § | 3 TR FEA ¥ 9f
FET IT&T FY AT FE HoAr g |
TF THARHE GA g g "war §
farfter FoRe sy fafor st
FY 797 Hfae § 7 7 o ST g

. &1 3w & g § ey

g, foem A S = W,
# 974 qen e g fe w feg
fyma-faeom w7 a wifsdg & Iy
a1 @ ! farafaama @ aear
TgTa T fEd w favaframem &
ferdr 7 awm wpfed | Ak A R
‘forg’ w gETy & A H AW W WA
2, Al AR #T TEAT F TN HAT
sifedr 71T faeg et ) ey 67 fTR
B1g a7 wifgh | foeg T o ag
¢ fav agt fawrra a6 snfeda =@ @)
sgt g% ferg favafammem w1 awe §
ag 391 ¥ a5re § saver €1 37 fyvafaanr-
qq F gaATaR! F g # w9 wfuwe
o wisg & fagsr &iF 9 ¥ Svanr
At g1 T & 1 & wAwan § fr e
1 o (39w ar =fzh fad mfesdw
F1 STE FIAT H Y ST AF |

TF AT F =AT /AT S F A AT
Argarg | Ataw ax § 1 owiw 3w
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“It will continue to be the endea-
vour of our Government in all
possible ways, tc uphold the dignity

% ISR AT AIRATE | A F Hud |

farmrd aR ¥ e T FE QI IR
Fg G ¥ 5 fro mrdo do wfk =il &
oy Ay v & & awaar g
YTFTAATIY Y I F TR AT B
gt S L@ A G S FT E
g oar @ o sfemr WeA A sEF

W FY GIT TgAT TAT F & § T
a1 WuTT HEY S ¥ FEY o fear—
wfafed g oo 26y - ag wfafew
Weat gy M@TATATR | I fa o
T HE S & WINOT FT GIL g5 &F
€ YT oft aETET S g FY @A
arg ¥ &Y T zrer sfear et A 7
WY 7g wgr fF ¥ ag Sieur #3J §
3 @ 3T § {5 o gaveT S gAR AT

- ¥ I3 A E | o AW q qmr
afrg @ 2, A g o faemE
A & ? af grae N F faurd @
qAAT EY TEAT &, AT AW & A SR
S @ AR gfaem fwar 8, ag 71w
&, wfgdim &1 A st et @ ave
FY Ty Wi ¥ T w], wwoafe ¥
TTEHTT &1 FOOT AT AT |

DR. M. M. S. SIDDHU: Madam, our
objectives are not known to a few
people; our goal is not clear to them,
and it will be worth while to recollect
whether if the terms “socialism”
and “social justice” do not find any
place in the present Address, does it
mean any deviation from the policy
of the Government or from the declar-
ed objectives? Mr. Annadurai, in his
own intelligent way, questioned the
very objectives. He forgot that it is
not necessary that each and every
time that the President addresses both
the Houses, he should reiterate the
objectives which have been made ~lear
to the country and have been placed
before Parliament. In the Address of
1964, the President was pleased to
state:

and independence of our land and
people, to promote our unity and
well-being and to build a democratic
and socialistic society in which pro-
gress is sought and attained by
peaceful means and by consent.”

In the year 1965, the President in his
Address has said:

“The development of a prosperous
sccialist society and the expansion
of friendly co-operation with other
nations of the world Temain the
basis of our policies.” .

And this year the President has said

“Our objectives are known and
our goals are clear.”

So if the President has stated it in one
line this year, that one line referred
to the objectives of the Government
and the goals which we have heen
trying to achieve. Therefore, if the
words ‘socialism’ or ‘social justice' do
not find a place in this Address, it
does not mean that the Government
deviates from the earlier policies.
Just that one sentence clinches the
basis of the policies of the Govern~
ment. Of course, it can be asked
whether we have achieved our goals,
whether we have fully trieq fo fulfil
the objectives which we have placed '
before the country. In that connec-
tion Shri Annadurai quoted Shri Kam-
raj, and I think Shri Annadurai holds
Shri Kamraj in very high esteem be-
cause he gave an instance to show that
his party tries to co-operate with the
Government of the day and in quoting
the example he said “We have raised
a statue in the name of Shri Kamraj”
Shri Kamraj is known for his straight-
forwardness, for telling bluntly the
truth and if Shri Kamaraj had endear-
ed himself to the people of Tamilnad
and especially to Shri Annadurai then,
his noiding a high position in the
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Cengress Partv to which the Govern-
ment belongs, could it have lowered
those objectives? Could it have lower-
ed his stature if he were to lead our
Congres Party? And in quoting from
Shri Kamaraj’s address he forgot to
quote in full the relevant passage. Now
Shri Kamaraij has said:

“The Congress ideology may thus
be summed up ‘as democratic social-
ism based on democracy, dignity of
the individual and social justice.”

After that a sub-committee was ap-
pointed to prepare a draft on the pro-
gress of implementation vf the
Bhubaneswar Congress Resolution on
Democracy and Socialism. Now, K to
guote from Congress President, 3hri
Kamaraj’s Address:

“It is eleven years since we clearty
and unequivocally accepted socialism
as our goal. We have to accelerate
our efforts at achieving our declared
objectives.”

SHRI LOKANATH MISRA: Is it the
Rashtrapati’s or the President’s Ad-
dress that we are discussing, or is it
the Congress President’s Address that
we are discussing?

DR. M. M. S. SIDDHU: Extracts
from Shri Kamaraj’s Address were
quoted by Shri Annadurai. He read
a part of it and left it at that, and he

forgot to quote the relevant part In
full. To quote Shri Kamaraj:
“Our development during this

period has no doubt been significant.”
Now Shri Annadurai left out this
sentence, and he quoted the portion
coming later, namely:

“But it has not succeeded in less-
ening, let alone removing, the dis-
parity between the rich and the
poor.”

82 RS—5
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He quoted the further senteqces com-
ing after this. Therefore, to quote Shri
Kamaraj in a way as to convey only
the impression that he is not satisfled—
as a matter of fact most of us are not
satisfied—with the development is not
fair when he has himself said that
“our development during this period
has no doubt been significant.” Al-
though we are not satisfied with the
pace of development, we have to see
whether or not our efforts have been
in the right direction.

PROF. M. B. LAL: The committee
to enquire into the pace of develop-
ment is set up by the Congress.

DR. M. M. S. SIDDHU: Professor
Saheb, I agree. If we were ourselves
satisfied, the question of an inquiry
committee would not arise. Because
we are not satisfied, there was the
need for it. We want to correct our-
selves. We have not said we are
infallibile. We are not dogmatic. We
say we commit mistakes, that we are
not able to fulfil those objectives in a
shorter time, and we want t¢c do so.

SHRI S. S. MARISWAMY (Madras):
You may perhaps be able to do it in a
century.

DR. M, M. S. SIDDHU: Time is
essential; no doubt about it; who can
deny? And we want to do it in the
shortest time. And yesterday Shri
Asoka Mehta was also asking each
one of us to contribute to it, to create
an atmosphere in which those objec-
tives could be achieved. Of course,
that co-operation which prevailed {ill
recently in the face of a danger is
lacking a bit these days. Vinobaji
said once that either it is the danger
from China or from Pakistan which
unites the parties into one, that at that
time there is a cry all round for unity,
co-operation, etc. and after that, after
the storm is cver, we go on looking, as -
if reading a thermometer, for the
danger, and when the danger becomes
less, the cooperation is less. When the
danger does not loom large, then dis-
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unity and non-cooperation come . In
his own way he said that we should
have unity and co-cperation at all
times in our own country, so that
there may never be a danger to our
country., And, therefore, whenever
people talk of co-operation, it is not
that the co-operation is something
which should be had only in times of
emergency. It should not be that the
foreign powers should threaten our
frontiers and then only we should
think in terms of unity and integrity
of the country. We should be united
in the mighty eftort to remove boverty.
Of course, there are different ways ct
achieving the goals, but there has
been a certain unanimity in a certain
way that has been chosen. The ques-
tion js: Have we in a unified way
tried to fulfil those obligations which
were proposed and accepted by each
one of us? Have we discharged them?
I think Shri Annadurai was very sour
when he said that they have raised
monuments 1n memory of those per-
sons who were our national leaders,
or leaders of the Congress Party; when
a particular bus station was uamud
after him, he said there was an in-
junction against it obtaineq from the
court—if I remember correctly. So 1s
it because of the attitude of someone
going in for an injunction against it,
going in for its removal by an injunc-
tion, that his vision is clouded to an
extent that he does not see clearly
either the objectives or the goais
which have been set before us?

As far as the new strategy on the
food front is concerned, I am one of
those who differ with it, because the
new strategy places greater reliance
firstly on seed and secondly on ferti-
lisers. As a matter of fact, we are
importing wheat mostly, and the
States which grow wheat are Punijab,
Rajasthan, Uttar Pradesh and Madhya
Pradesh. So i we want to increase
the wheat production in the country.
it is in these States that we have to

develop certain resources. And the
resource which is most needed is
water. Therefore, if water is not

given the necessary priority in these
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regions 1 the new strategy and only
seeds and fertilisers are given to all
‘the States, then it is possible that the
seeds and fertilizers may improve the
yield in those areas that are saturated
with irrigation, but that will not be
able to make much difference to the
total produtcion of food in the coun-
tl‘.y as a whole. That is why what we
had said at Bhubaneswar is important °
That is to say, land reform should
play its part. That is the first.
Secondly, emphasis should be given to
irrigation by means of medium or
small or even big reserv({irs, by. what-
ever means are available. This is a
great necessity. But the attention of
the peaple now being diverted to
fertilizers 1s something which I cannot
understand, especially in the context
of the deal and the letters which have
been exchanged between the U.S. Aid
Mission and the Secretaries of the
Food and Finance Ministries. Foreiga
ccmpanies are going to have collabora-
tion with Indian concerns to produce
one million tonnes of fertilizers and
they are to be given the freedom to
fix the price and the freedom of the
market, that is to say. the choice of
the market. I feel that this 1s some-
thing by which we will be mortgaging
the whole economy, the whole of our
agricultural economy, into the hands
of those persons who are going tb run
these factories. And who are ‘hey?
They are the same Dpersons—connected
with the firms which have been men-
tioned in the Monopoly Comrnission’s
Report. In other words, this is the one
sector where we want to decrease the
difference bhetween the rich and the
poor and here we will be giving these
people more power and by this we
will be giving them more handle in a
field where they should vot, have so
much power.

Thirdly, I would like to say some-
thing about rural credit. I need not
go into the report of the Evaluation
Committee which has just been pub-
lished.” It tells us a sorry state of
affairs. While 63 per cent. of the
people own lang less than 5 acres, only
15 per cent. of the credit goes to them.
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If the rural credit that is given to 63
per cent. of our people is only 15 per
eent, then how is it possible to bring
about any change in the present con-
dition by adopting scientific
mechanical methods for the production
ol food?

Next I would like to say a few words
about doctors. (Time bell rings).
Give me a couple of minutes more,

Madam, and then I will be done. I
would like to say something about
doctors and the emergency. These

emergency powers have sometimes
been used in a very invisible and in-
direct way. I will give an instance.
Doctors serving in the States have not
been allowed to resign because they
are covered under the IEssential
Services provision. Their pay and
emoluments cannot be raised and they
will not be raised and they are ob-
liged to serve on paltry sums. There
is g lecturer and he is not given the
post of Reader. When he wants to
resign and apply and get tc another
place he is told, “No. You cannot do
so. If you do, you will be prosecuted
under the D.I.R.” I would like {o say
that this is the type of emergency
through which we have passed. We
have done it. The medical profession
co-operated with the Government. The
profession co-operateg fully with the
Government realising their obiigation
to society. But there should be an
end to this one-sided observance of
all the obligations. I would like to
say something more. in this House
it has been said that the emergency
should be done away with. I am one
with them. I would ask the Govern-
ment one question., Why is it that
there has not been any sign of creating
an atmosphere wherein this ory for
doing away with the emergency would
not have arisen? Is it due to the fact
that the Essential Commodities Act has
not been operated in the right imnanner?
Had we been able to force prices
down, keep the level of prices down
and make the necessities of life avail-
able to the common man, I am sure
nobody, not even these jurists, and
others, would have raised any voice
against the emergency. People would

or
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then have understood the positicn.
They would have understoed that the
very purpose for which these emer-
gency Dprovisions were incorporated
were being fulfilled and that they were
having the desired cbject. Therefore,
I would Wwelcome the decision of the
Government to review the position.
When they review the position, I am
sure they will come to only one con-
clusion, namely, that these emergency
powers should be done away with.

One thing more 1 would like to say.
It has been stated that there is an
increase in the number of doctors in
the medical profession in the couniry.
It is a good thing. But I would like
to add one thing. When we are pro-
ducing more doctors, we should make
sure that the standards do not go
down and the body which is entrusted
with the task of keeping up the stan-
darg of educaticn and giving recog-
tion is the Medical Council of India.
Madam, I regret to say that the Medi-
cal Council of India did nct meet last
time. The minutes of the Executive
Committee were circulated to the
members and we were asked to send
in our comments, our assent or dis-
sent. What was the reason for the
change? Again the word “emergency”
was brought forth and' it was said
that cwing to the emergency, funds
were not available for the Medical
Council of India. And recently another
meeting was fixed, in April, 1966.
Again we have received the inti-
mation that owing to the same emer-
gency the meeting will not be held.
Now, if the statutory i:.lLes which
have been created by this Parliament
are not allowed to function cr are not
able to function, or if the persons con-
cerned think that money is not made
available to them in order to enable
the Council to function, then do not
create more doctors or more institu-
tions. Do not have more medical
colleges. Do not expand the medical
services and the medical colleges un-
less and until you can maintain their
standards. The body which has to
regulate standards must have funds
and they must meet more often be-
rause they must judge each institution
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properly. This method of correspon
dence between the Executive Ccm
mittee and the General Body should
be done away with. I am sure the
Government would look into the
finances of the Medical Council of
India and if they need more tunds, I
am sure. this House will not grudge
it if the Minister comes forward with
the necessary proposal.

Thank you.
4 p.M.
DR. S. CHANDRA SHEKHAR

(Madras) : Madam, may I be permit-
ted to comment, while thanking the
President for the Address, on some of
the points that have been raised be-
fore the House? To begin with, may
I welcome and congratulate the head
of this Government, the Leader of this
Government, a lady who brings fo us
an extracrdinary and a rare combi-
nation of outstanding ability integrity
and charm not only as a daughter of
the revolution but as a being who has
been nurtured 1n the tradition of a
decade and a hall of intense and rapid
development of the nation?

Speaking about our foreign pclicy,

I think the Oppnsition Members, parti-

cularly Shri Annadurai, the hon,
Member who is not in the House,
seems to have forgotten that the basic
postulates of our foreign policy have
been based on our desire to promote
universal peace, even if we define the
term as cessation of wars and local
conflicts, and secondly to promote
larger areas of political freedom and
allowing the developing and under-
developed nations to progress through
rapid economic development and sccial
progress. In this sense, no doubt, we
have been permitted to build, and to
see that we have peaceful and friendly
relations with every country in the
world, inecluding, if possible., the
People’s Republic of China. There-
fore, it is not surprising that our Gov-
ernment should have been endea-
vouring to promote a policy of good-
neighbourliness, g policy of amity,
peace and friendship not only with the
major countries of the world but alsn
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with countries which happen to be
close neighbours like Pakistan, China
and others. Here I must say that
when I went round the world a few
weeks ago, I read the newspaper
editorials and not a single instance
could be found where the people have
not paid a well-fitting tribute tc the
memory of pur late revered Prime
Minister. Lal Bahadur Shastri who
sacrificed his very self at the altar of
peace, of promoting what we hope will
be a lasting and permanent accord and
settlament with our neighbouring
country, Pakistan. May we hope that
while the two countries are implement-
ing this Tashkent Agreement—just as
it takes two sides to make a quarrel,
it also takes two sides to implement
peace—may I not use this platform
to voice my concern and a plea that
our gesture of goodwill as shown by
our Government in the Tashkent
Agreement will be fully, amply. com-
pletely and unhesitatingly recipro-
cated by the Government and people
of Pakistan so that our foreign policy
will ultimately result in an undefined
common frontier between Indig and
Pakistan just as the undefended com-
mon frontier between Canada and the
United States of America. Tt is hoped
that we shall have such an undefended
frontier in which people in India and
Pakistan could travel in and come qut
without any restriction whatever.

Madam, talking about China, I have
heard hon. Memers saying that somc-
thing ought to be done more. | hava
been an objective student of the rela-
tionship with China right from the
creation of the Republic in that
country. We have been continuously
supporting them, have championed
their cause for giving them a seat in
the United Nations and we have been,
through diplomatic and other channels,
championing the cause of China to
find its legitimate place in the comity
of nations. May I be permitted to say
that despite this help and supbport
consistently given by the Government
in the past decade and half. we had
been treated to nothing but a stab in
the back. The matter rests there and
the Chinese have done nothing to im-
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prove matters? They are going on
shouting that we are the aggressors.
that we have occupied territory which
legitimately belongs to them. I do not,
{herefore, think how any hon. Member
of this House, particularly Commu-
nists, could think of attacking our
Government of not doing anything or,
shall we say, promoting peace and
trying to settle our international dis-
putes in any manner other than through
peaceful negotiations.

Madam, I now come to the other
guestions that people have been taiking
about, questions of our internal eco-
nomic development. In one word, this
is not a problem which is new tc this
Government or to its predecessor or
the governments before. If I under-
stand our history correctly, from times
immemorial, the problem of intense
poverty and low levels of consumptiion
and low standards of living have been
there and every Government has at-
ternpted to solve this problem but it
has been left to this Government of
eighteen years’ standing to dc¢ some-
thing worthwhile aboui this problem
of poverty. The Government has been
trying to do its very best to promote
a welfare State according to the lighis
granted to it. I am glad Mr. Siddhu
said that we are fallible bhut we are
doing our best according ‘o the re-
sources available to us, in the contlext
of the international position with the
assistance of such help that we can
possibly muster from other countries
which are friendly to us and which
want to help ug in rapidly raising our
economic development and promcting
higher levels of consumption. Politi-
cal freedom at best is not an erd in
itself but is only a means to promote
a better deal and better levels of con-
sumption to every man, woman and
child in this couniry. And here it
simply means that we are a nation ot
hungry millions and something must be
done and something is being done, 1
think hunger is not something new in
our ccuntry. If I understand our
history, hunger has been more or less
a constant companion of our millions
and for the first time we have a
national government dedicated to the
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promotion of the welfare of our pcople.
This Government has recognised this
problem and.is doing something about
it, despite the limitations, despite the
lack of good lands, despite the want
of irrigation facilities, despite the want
of fertilisers and, despite the apathy
and ignorance of the countryside. W
shall have to start a revolution in th-
countryside s¢ that ultimatelv. in our
life time we shall give every cilizen
of this couniry a better deal and three
square meals. If we are aot able v
accomplish this immediately, it is not
the fault of the Government certainly.
Certainly anybody who goes round the
country knows that there is hunger
in this country. I need not insull the
intelligence of hon. Members by giving
statistics of per capita consumplion in
India and compare it with that of
other Western countries. The prob-
lem for the people of America, Canads,
Sweden, Switzerland and England is
not to put more weight but to reduce
so that they may not have heart attack
but here it is not a question of reduc-
ing the weight but of getting >nough
to do an honest day's labour ir the
fields and factories, in the Momes and
offices., All that T am saying to tlhe
Opposition Members is that sou cannot
accuse the Government of beiiig impel -
vious to the demands »f the people.
to the legitimatce aspirations of the
people. The Government is ully
aware of its responsibilities apn«. what
is more, is making Jdedicated allcinpts,
serious endeavours to see what can be
done in the unfortunate circumstancos
in which we are placed. I people
do not understand this, I am sor~y
they have not attempted to 1cok at
the problems correctly or in the proper
perspective. When we talk of thc need
of economic development, people are

said to be logical and rational; but
here one hon. Member asks, why
should we get foreign aid? It seems

to be absolutely devoid of logic be-
cause in the same hreath the hon.
Member says. people are stirving,
there is hunger and he is against
foreign aid. We are hungry because
the circumstances are beyond our
control. The Congress Party, the
Government of India, is unable te
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manipulate the weather, the clinate
and create artifictal rainfall Jana
Monsoon—which we hope we shall be
able to do 'n the years tu come—
there 1s this drought, the crovs have
failed and there is famine ard hunger
stalking the streets of this country.
Therefore® we are compelled to go with
a beggar's bowl to the capitals of the
world and are accepting aid whirh ;s
olzred by [ 2ocly nations “ecause we
want immediate succour. susienance
and help ior var country. We do not
want even a swngle indivilual to Jdie.
1 cannot understand how the hon.
Member can cppose foreign aid when
we need help badly. Nobody is going
to give aid free. We are payinz for
it, we are paying the inierest for it
and incidentally helping worid econo-
mic revolution bv taking economic aid
like the PL-480 from America berc-
fore, let no Member sav that this Cov-
ernment is nct ccncerned with saving
the life of the people. that 1t 15 im-
pervious to the needs of ihe people
It is only because we are concerned
with this that we go round, that Mr.
Subramaniam went to Washington and
—call it what you like—begged, re-
quested, pleaded for and got the tood
to feed our people.

Motion of Thanks

Then, there is the guestion of econo-
mic development and I am glad that
Mr. Asgka Mehta spoke about it a
little yesterday. There what is the
problem? The problem is hasically
simple and I do not see how anybody
can possibly misunderstand. Madam,
1 will take only a few minuics ana
explain the wnole preblem he-~re us.
The proolem 15 one ot poverty, one of
limited economic resour~es. cne of
stagnant agricultural production and
one of lack of rapid Iarge-scale heavy
industrialisation. Millicns of people.
eighty per cent. who are in the
villages, are trying to siphon orf flom
this overcrowded land what they can
get for their sustenance and in the
urban factories we put men. material
and machines together and produce
commodities and services and thereby
we start the process of a hen-~ficient
chain reaction of having an increases
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in our per capite ncome. I am not
irying to be an economist here or as
4 professor giving lectures but 1t is a
simple mechanism of chain reaction..
But what is the trouble here ju our

| country? Our total resources have
peen pooled. We know what we
pave, under the ground and on
the ground. We know what our
targets are; we know what our

objectives are and we know whal we
want for our people. We know we
want more fc.od, more clothing, more
nousing, more hospitals, more «chcels,
more universities, more research insti-
tutes, more and more of everything ¢
that people may live in some digdnity
and enjoy the fruwits of the political
freedom. But we are not able to trans-
form these limited resourzes intlo these
objectives because we nave very Door
and backward technology and technical
. know-how. We do mnot have the
! capital; we do not have the necessary
i fiscal and financial resources aud the
lcgical and inevitable conclusion 1e
that we have to go to the cther count-
ries and ask for economic aia.

| I have just published a book. Madam.
| if I may mention. it here—it has not
reached this country yet—titled

' ¢American Aid and Economic Develop-
ment’ published in London a few weeks
back. 1 have examined there the
problem of {foreign aid. No country in
the world—which has reached the pre-
sent advanced status including the
United States of America, the Soviet
Union, Japan, England, France, West
Germany and even some of the Latin
American Republics like Argentina,
Mexico and Brazil—has become ad-
vanced without foreign aid. At that
time the idea of foreign aid was not
known but they went t{o the interna-
tional money market and floated
loans, and their Governments nego-
tiated them and thus pulled them-
selves up with foreign assistance.
And India is no exception iy accept-
ing aid we should not ‘hink we have
Jost something. We are not having

any strings attached. We are not
losing our sovereignty; we are not
losing our sacred soil; we are losing
| nothing. We accept foreign sig on our
| terms. Several times people have
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approached us that they would like
to help us but we have said no be-
cause the terms of the loans were not
acceptable, because the political im-
plications were not acceptable. We
have examined this carefully and .uc-
cessive Finance Ministers at the
Centre from Mr. Shanmugam Chetly
t¢! Mr. T. T. Krishnamachari have said
that we will accept aid providedg 1t 1s
given under specific conditions which
are favourable for our couniry and
are in conformity with our political
status, economic developnient and
social progress. I do not kncw why
anybody today in the Opposition or
otherwise should exhibit—if you will
forgive me the usp of this word—
ignorance in understanding the process
of the simple mechanism c¢f planned
economic development. We have nct
been able to achieve the targets. I
would like to see in every willage a
high school an guditorium, a swimming
pool, potable running water in evcry
hut and I will go even 1o this extent,
you may lau~h at me, that someduay
we may have air-conditioned homes in
every village—we have not been able
to do that for the simple reason that
we do not have the resources. If we
put the opposition in power, tomorrow,
they will face the same chsllenge. If
you sit there, you will face the same
thing. You are not going to create
money by putting toilet paper in the
printing press; you are nct going to do
any such nonsense. Thercfore under
the circumstances, any objactive stu-
dent of economic development‘ apart
from political affiliations gnd party
ideologies, must concede that the Gov-
ernment of India has done—-I say this
not merely as a Congress member—
the best possible thing in the circums-
tances. As we review the evidence
very carefully—I have done jt from
outside with a very detached mind as
a scholar and as a scientist—I have
been compelled fo admire the archi-
tects of our country’s freedom that
they have done so much with such limi-
ted resources. It is extraordinary, other
pecple might have thrown up thé
sponge and said, ‘we cannot do any
better’. So we have done the very
best we can under the circumstances.
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Now, what about the food problem?
The food problem is very simple.
Here is a vast country of 480 million
people. There are only two ways, if
you simplify it that way. of improving
our agricultural economy. Madam, 1
will take -only two minutes to >um-
marise this. One is that you increase
the production of food on, the land
sultivateq already; that is, you increase
the per capita and per acre yield of
land already under -cultivation. Se-
condly you cultivate the land which
has not been cultivated so far, After
5,000 years of existence since Mohen-
jodaro times, in this country there is
not much land left uncultivated though
in the statistics you will find a cate-
gory called cultivable but uncultivat-
ed, If you examine where it is, you
will find it is in the Rajasthan desert.
Madam, I have examined this ques-
tion. Last year I went to the Sahara
desert. T have been to the Gobi de-
sert in Southern Mongolia and China.
I have visited the Central Australian
desert. I have also seen the Attacamen
desert in Latin America and few
weeks ago I studied the Southern Me-
xico Mehawi and Arizona deserts in
the United States. Because the popula-
tion is increasing. sooner or later, we
will have to bring these deserts under
occupation and cultivation. whether
vou like it or not. In the United
States they are building air-conditioned
homes, air-conditioned factories, air-
conditioned schools and air-conditioned
cars in the deserts. Because of the
popuiation increase thev want more
space. Factories are being built in the
deserts and they are bringing water
from far off distances to make the
desert bloom. This summer, Madam,
I was in Israel and they have made a
notable achievement of transforming
the whole Sinai desert into a flowering
tropical paradise. It is a small country
where every square foot counts.

And we must bring the Rajasthan
desert under occupation and culti-
valion. We have an Arid Lands
Research Institute at Jodhpur. They
are doing something but not enough.
We want to put more resources there.
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more technology there, more money
there. more brains there so that ulti-
mately the Rajasthan desert yields us
dividends 1 terms of food for our
people. As for the land which 1s al-
ready cultivated, the problem 1s simple.
1t 18 a question of bringing more
fertiliser, more Tresources, opening
windows into the heads of our pea-
sants 1n the countryside. It 1s easy
to say this 1in Parliament We can
easily put it 1n a book but it takes
decades of silent social revolution 1o
make this change tc come through,
and I believe that our Government 1s
trying to do 1ts best in the hmited
context of the very limited resources
avatlable to us. I do not imagine for
a moment anybody in the Treasury
Benches—I see only Shri Sanjiveyya
there representing the Government—
would like to say. ‘what 1s your ambi-
tion, to reach the sky or the stars’.
Everybody would like to have an
affluent nation, everybody would ke
to have an atfluent society. We are
not able to do i1t because we just do
not have the things we need.

.

Lastly, one thing more, Madam, with
your indulgence. I now come to the
basic problem—I am sure you have
almost guessed what I am gomng  to
say—of population Today, India 1s
the secongd largest country in the world
with 480 million people. We are
adding ten to twelve million people
every year. With this neft annual
additicn to the existing population, I
have done the projection that by 2,000
AD—this may be a shock to the
Members of the House—we shall pro-
bably be a billion in this country. One
billion 1s one followed by nine zeros
whereas one million is one followed by
s1x zeros. The total population of the
world, according to the United Nations
Demographic Handbock, is 3.3 billions.
That means by 2,000 AD the world
population will be 64 billions and
India will have the doubtful distinc-
tion of contributing onesixth of the
total world population. Now, I know—
I am sorry Dr. Sushila Nayar 1s not
here—the Government has taken a
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very progressive stand on this question
of population control which elicits the
admiration of every country in the
world. Japan and India are two
countries cited everywhere, They
know that India has adopted a pro-
gressive, modern demographic polcy
of control but here again we have not
been successful. We have not reduced
our birth-rate. I might inform Prof.
Ruthnaswamy that the Catholic Church
1s examining 1ts attitude on contra~
ceptives. I want to bring the hon
Member, Prcf. Ruthnaswamy up to
date on this impending change in the
Catholics’ attitude because Catholic
people in India do not know what 1s
gomng on 1 Rome. In Rome what 1s
happening is that they have sharply
changedq their whole attitude. They
are trying to find a graceful exit In
some Catholic countries they are per-
mitting the Catholics to tse what we
call scientific contraceptives Today
we know what the situation 1s and the
answer From the sheath, the pill,
sterilisation, the diaphragm, Jelly, ztc.
we have everything but we must create
the motivation in our country. You
just cannot say, we are going to spend
one millien rupees every month and
the problem will be solved. Things
cannot be brought about that way.
Theretore, the people’s atfitude has to
be changed with due propaganda. We
can solve this problem by making th=
people demand a better life, a richer
life and a more prosperous life. and
Government moves 1n, I trust and
hope that this Government—the Gov-
ernment which will succeed this Gov-
ernment next year, I hope, will be a
Congress Government and I am posi-
tive about 1t—will see to it that cur
people m this country are given a
better deal, because political freedom
is not, as I began, a mere end in itself,
but a means to better the economic lot
of the people,

Madam Deputy Chairman. I want to
thank you for your indulgence 1n
letting me speak at length, but it iz a
very important question Instead of
bickerings and divisions on a Party
basis. I would recuest the Members
of the Opposition to see that we need
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a spirit of co-operation and joint en-
deavour because the common task of
India’s development is an adventure
in which every son and daughter must
participate, no matter what his
economic and political ideology and
philosophy may be.

I have great pleasure in welcoming,
and thanking the President, for the
Address.

! THE DEPUTY CHAIRMAN: Mr.

Khandekar. May I suggest a little
speech control?

SHRI GANGA SHARAN SINHA
(Bihar) : 1s 1t not too late?

Y VMR AHIWA  @iswHT
(vew w_wr) : SUEWElT S, Teeafy
ST & wfwvTger & 9% AT FA1 g7 A
g T SHA g9 @ F1 48 A= wen
1 waax faemr § & @ A ga
FaT faRaT T [OMHY a9 § 29 F) #T
FCIT & | §9 29 FT I@T g reeqfq
St & sfwamor & w160 AR g
A

Teeafa St A T 99 F HgeEg A
ST FO FET & 98 &9 Tl # FqT HIT
Yy Wt w2 A1 g feafy @ ad §
TUTL 377 FY o7 | SN waw iy
# wiagsy & ark ¥ oY 1€ T Sy 7@
gany g foaw gw ag wmem @ B g
wieeq Iowraer 2 | BWIT AT £4T §
Ia% a1 ¥ g’ auwl § faoan faeamT
#g % & & gw o0 I 7 IT9 F AT
X ETaATEy gursr ar fmte S%,
afer ag 38w & FE W A9T @
T F | gg 919 9% ARAE & 6
FgAr TTAT 8, Ig FATATiaw off & f&
[egafq St 7 [IY WO q JIOES
w1 &% fvar 1 5w ASigoT & d@99 ¥
T 9&T | F! 991 g3 ¢ WL I9 999
AT g9 a1 7 FH! T4 A fa@re gav |
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ud fad sar & #7 v oaufy &
o A § wew § fF S geadsd
faars g &, 972 wifa & A7y 2« fawnn
s, AfFA e W g 9 3w F f4w,
wsg & fau av9m @ 7 g, W F
T & faeg g1, SRl @E TG
AT AT FHAT F WX 7 g7 ITHT TGOS
fFAT AT FHRAT g | ATARE GIGAT F
¥ 7 AT FE A gE o

T AT F AAMTT 79 ART
aId WY TfFeaw & @9 e gei
F1 ASTS. 7T &1 @I &, *T1Hd S FIs,
ATET qEY &Y 2 & f S a5
g7 S AT § A A FAT AT |
¥ 39 99T A UF &7 919 q89 & 9
Y@V ATEAT § | ZATL YIS WAl A
¥ 39 9w F ¥ ¥ 919 37 gY A
g1 o1 f& ATt T AT 3§ JIuT &
wan fear § 1 afw T & ag 8T Argar
g T w@ ot ol & ot & Ay fawd
FT G¥MT aTg gAT & | 48 a1
whe & % S ot % 98 9% wwe §

I TR F AT H YHT I

ST 1 EqTa favar g1, afFa o wm
HFAT g, ATH JIM &, Ig 39 91997
¥ A § 715 gt @ gL & 1 T qA
qox & i 5= g8 % gear & 9 at
a1 ST I fFAT T MK @ AY-
AATHT FT TS FAT AT TAT? AT GH
FTIHIT & T8 § 19 & fqQq Fgr aar
&% FF FTIF AT HY AT FL BT AT GY
2 ? T0 9 W7 Y YAl gwry wrdt
# 99 Ry AT 97 9% G g A1 @I
Z A 98 T  w=or @l 2 |

ZH! q9€ ¥ WWAIE Jal ST A 43
o1 wgr % ST @ wroomet &, JEr @
gt WX §, Iegid A7 I AT FT
T fFar &, sfwa wgiaaT, § arsy
a1z feamm =g § f& v woondt
agt § " ¥ 9 fRT Iraw ST a@f
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AR ] | § AN Fgq @ fF o= aw gw
T AT FT ATeATE gy fear s @ 6
ZHIR FT AT ATHAA AT SR, T
A% §W agT W4 & AU Ja agr &
T JE § I A N UF qIg T AGAN
UM | A FgI FTaRT a5 ¢ 5
ATAF FIGOW F AT F AT AF FGT AT
wWEfragad mgg w g o9 &
TEAT TEY | U IO [T A AT
F foeg & w1/ o fadg FaT g )

a0 Yo S Usevia S§F ¥ w9
Aty ¥ gemr §, 98 @ &
qEY W ¥ ) GRS & q99 ¥ 9 89
awt 7 g o faar mav g, Afsw & ag
AT 7L AT g 5 qut 7 g9 A awg
¥ ZER W A AT F oA R
feafa dar € 7€ & g% G0 AW IW
I TET ST ET & | G GCHTT T @I
F Oy § &Y g AT wAr 3F FAT
oT TEY & SET &7 9fvony & fF oo oy
RE T & wiaw ad Fgmv ew A
o F TN 79 43 F1 fauw qfvfeafa
dar g1 W F, I gwR U oF A
H AT § 1 gAA T AT A ouA
ST & Y A&q T@T AT SHHT T
F & TAT TH IATET FH FE& ST
TR | TR &Y qret § &Y g 39 qay
® F© Tfq | F o) S S ara
T gw e S AT § ) A g g
T FF L AAAT 9% @ AR
&0 Ta% foag ater @ 1 oY 3w =y yuw
AW FFATQT § IAHT gEL AW q AT Y
IT=AT KT 98 T §, 9g g9 99 oy
& fog @ #Y am & 1 w18 any
& AR ant g€ gt ar 7 g€ &Y, fex it gw
qUIT TG & AT AT TR E | T
FII0 AF & i oY qorwa awear & 99wy
X g e 787 fear & anfs gw o
® 99 N T 9 g6 | W 39
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FY Far feafy 2 7 orer 2w & %2 fgen
¥ gEA qST AT & HIT A qE W
@ &, yfFa aH 3T a9 FT SHT
AT FAT F | TEX ACEHI A FadT @I
& gaT g T A &1 g G
2, GTaT H7 {77 < F7T A9 TET 8

- fFa 7 3§ aegfeafq 1 a9 gar &

3 efrwrT foar fF emrd o & o=
FT WA & K7 AR T3T T 5T FoHTH
T ZAT { | AFT § T FEAT ATGATE
e orsr o 75 SR W TT F UWT ¥
AT g1 W@ & AR BIE B g3y Y
Ty 7 AT #9975 F AT @R ) gAR
agt Taga w1 faw g #7 feafg
3% qIT A AT ®1E AZT fAed@r @0
AT g2 F A AT F AATT FT qofe ¥
oY§ g 1% & AR 3¥ A9 ¥ WX W
F5 THTC X GIVAT @ & | W q57
T FEFTH TT AT & R AT qreat &
gAY 447 g% & WIT STAT A F TR
9% grag faa wfg fza gus 6T sr
TE ) AT U AIW T FATT F AT
731a & i AT & T @ Ad g AR
T 999 J q57 ¢ (999 QI1 ¥ F3 g1
5 A AT UNARE A g
T FTHIT T 7 9T 1 3T ST &7
T faag e 7 fxar a1 TR F5
qIEW A FIA F1 I4(C gU ATl
FIHEIT FT o477 39 qTE A7 | AfwA
THEF qra9e {7 WIF aF @I ¥ 97
FIS FIOR Faw agi gerr fag &
aZT oA F AT H F1$ BAT g1 g AT
o9 F IR ¥ agr v ffeafa 3o
3w gy ary | & a1 ag gwaarg v agr
qr o qGHTT TGT LA § 7 39F
fgars wIfaqer 93T AT gEAEY H
F1$ Zfrare o F& gar & 1 9w
qE QT F AT I 19 T IAE AGH
g1 9T for § aradT HO0 1 TAT AR A
T g & aeardr wradt F1 gFT @
AV IgFT TR FATHAT & HTC F1E
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T ZT IT TF TE AW AN T80 & |
fRe ST 2 IR AR & FUL,
TFRTT 9T F FI7T 7T 5mar § | §
R% 1 ¥ wewa T ) wfET AW
T FAT F9 | S AW F q@T A FT
T ST & a7 AT F fay wig AT
Tavy g Srar & | gRfay § mw &
GIT ATHEX T JaATaAl IAT ATEAT §
T o af«feafs 1y ager 7€ & A
feat fa agadt s Wr § AT s/fay
FEFR F WH G 3T vy A w5
FEH TZMET FT | A F wFH H
TS &7 3§ YT arefaars g aret
2, zaf= § 398 HI Wt ;Y SaTEr
FEAT AET ATEAT )

T TF qATH J1 9 & 79 § § a0
Tt AR feha ars gfear wew #1
AT N F AT ¥ 3 ) 9 39 39

F FIT A FT HTHFAT HT 4T IT €7

¥ AN A UF UG ¥ IASAT HIT Sro
T Mo T FTAF HIA FT AT FLHTL

FEATT °T STHT gRIF fHar a1 | «fwq

IF T AT FHA GEIT & qqranr &
o 5 TR GOTIF ITAT GRTANT FAT
HYT Y & A FT HHAW Z5T 4T ITF
qEERg H IHET ITN TGl FE0 AT
T TAT & ST FGHT FTAF FH AT
AT SHHT FF19T AT AT 1 | fwa
9T g1 §AT | A9 FT JTFHAT g &
T AT QY GT9F Tl T AfHT TR
AT AT ¥ qT W@ 7 a9 F 5w
¥ FHIHAT WL o ;o HITo &
qra fad 19 9 I ITHT GEAR
FIAT g FT faar | gavsdr a)
o ATEo ATLo FT FUA @A ¥ T
SIS FT WTHE a9 &, Ty et §
JOHT 43T 33ET FT AT & | AT g

aerarET  SaAT gt @M qgl 9nar,

I GFTT HIST FF WGF &9, AT FT
AigFr av w1 Juwt wfgw fosr
2y § ITRY THIT AT LS AT §
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Fifs Iq& IgHT qUAT qAT FAG
TEY T FTH! FTATET BT & 1 oY uw
HIAATS G599 7 FeT (6 ATH 57 37774°"
FTAT & A FAL AT 7 Fel (% AT,
FeT TUISET § | T @St I & fiw
OIS | AT A a9 §Ier SHTHT
wifqar & =fgsTe § 8 1 § 78 FgAn
AT § fF ST oW gHET 9
T IR AR w15 wala qg 2, AfE

I 1 T3 Fegal 9= fF A

=1 F wfgF ¥ S EATT 39TET & 9
FT A FTIG of AT, IHET YT F AAT
Iy & #w saa fa¥r gw gweadr
FTHA QAT 9 & | afw e aar
F2 A1 AR FAEAT FAA @ F w8
arafa 7g gt | AfwR "R 39

| geaey B 7 HIE TER I WL A 60

T FIGT 3 | ATAHR FO & q1% TF
7 yaTe s fem d g @ g fe o
£ FaTeT arfwEaTE & Wi 39 av<g
F AATAT FT gFAT g AT 3T TG4 AT
Fgra o1 SE AFR FH A 3 FT GwA QAT
F | FTAEE GIGOT F T OF FFTC FT
JATAT GIT EAT § SHH TAT 7Y
FET W1 w@T g 1 gEfwa qrvewes
ST FT | &7 faiiy & §| st
F IR G q@ET AR T F@T g F
FfF gurdt qfw ) FA w1 AfyFwR
gafad gAEEr F197 T@ar ga fadr
MIIAF & | AfHFT F0 T ST AT
fear qaT T@T § S9F X § 9 A9
FG Fed & AL T T SART A KT H g
dardr #9Q § 1 foeT adtem 7 g §
& o g @i #1 fay 1 §, fow
gL &1 far 97 €, 9y ST o
A1 & TR TG FT § afed Il
FEYAN FT € | TfAd § oy awaAar
g fo o g@d A8 SRR Jgt
2, ®1S T 71 § f o ;o WITo
or IEET AR O E | 9EH g
gaTd FT I AmEq |
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[+t e 9FETT @ieEy]
o FE qaTe foraa ark § asg-
gfgsty & At & @re wfegart
F¥ A% § a8 I A FEdr g8 FET A
£ ) ¥ &Y 29 T T FIET FHFY 97 )
wfew 3w aww ¥ faw faw gqr &
agf 7 g F FT7 9 a€ AT 4T @Y
Ty ;I ST o1 Afae ofY, 30 &w
gIAT S AT T 9a& afvuom a¢ g
f& 37 qrar & faset #7 geom g$ |
fasrelt &0 3co%, I & FI90, AT I9Y
F@E Foad g, q fgqr 77 a7 g |
ST TR & AT IT FT@ET A AT HIY
FIA AT & F 61T EA AT W | gAIL
937 ¥ 75 qvEe faqdT 7wy g
¥ FTTET AT AT 975 TS g AT WY
fer % 71 $& q9F IT K T § 1
qformT aga ¥ AW AFT ST
R &, AfFT 39 averg § g #78
FTCIL FaH 8L BT R | TR FqA |
gg% ot g% & fF A fawa g, w2
TR FT § AT FEE TAAAE T G,
fo Afimg = fastelt €, foer 7 fasat
TEF AR 1T gHET faeaere & | fa
qF gFEY § R A% W HTIR
FIH AG IIET F
TF a1F ¥ A 9 g T q0A
FA AT E A T 70 O oA
aet affeafy som & @ & faw &
FET G WX 90 &R i
TG T F15 RIHTSAIT TEE &, ATIH
FT TS qOATT A1 &, TGG + {7 F7
TS FIN T FT T907 780 8 | A
TATS T &1 I & Aoy | I
HLHIL T AT AT 05 worsr F qeere
H F5 TF AT ATE qOA A TSF
AIFTL FOF F97 A 7+ | e aog
FIFIR 595 faqdrT F17 FLET €
FETT IR T T A1 A T A7
T AT FT HERET 9 FT 9
eqH Al A S, 6T g A
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¥ FOT FT FETEY T I & AT
# & T AV o F6 4T W & AT
T FRT AT T & | AfFT A F0E o
ST gCRIT 5T FTH &1 AU 1+
AT F fo o1 98 § ) AT q WIW
ar Gt & ST AT qTAT WA 8,
STET AT FTRT &, T8 | A5 1T ATHT
¥ o w0 w7 & R Fg A% 5
FIFTT 3ITHT FATT qG &I, T AT
T W9Y 7T AT AE AT FAAT
A gFE Miefaom & a1t 7 7w
HIHTY Fod? & 5 & aToa<r F3,
AITEET FT ATHT 3T AT HRT FVH7
F J4T & | FHT IHTT F5 0F ATAA &
fo &1 vt g TG ARAT §
afFT TST g@ER AR FEE
¥ 98 I FE1 & FT TWdl & 1 T
9 Fgd T A e A g fF o
FET ALHIT CF qTh AT @EF & AL
ST FTHR I ATH ST N § AR
SAAT ST § oA FATK F19 T ITH 99
¥ fooudr sr @r g )

on Prestdent’s Address

SHRI G. H. VALIMOHMED MOMIN
(Gujarat) Madam, I rise to'support
the Motion of Thanks and express my
gratitude to our worthy President for
his kindly Address. The Address
begins with a sad note, and rightly too,
on the sad demise of our revered Prume
Minister. I share the grief with
others. Shastriji fought as a brave
man when aggressicn [(rom Pakistan
came, From our Rajya Sabha's gal-
leries I have seen his heart of compas-
sion, even tears coming down, when
he was mentioning the suffering of
the people He pursued the cardinal
principle to which we are wedded,
namely, the quest of peace He knew
that our problems could not be solved
by arms, but only at the table, and
he pursued that objective. And 1%
rust be said—it was in fulfilmecut of
his great passion for peace that as a
man of peace, he signed the Tashken$
Agreement. Destiny calleq him and he
died a glorious death.
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The President has rightly referred
to the Tashkent Agreement. More
than the letter, the spirit is significant.
Since so much has beea saia abcut it,
I need not say any further except that
it opens put a new chapter of friend-
ship with Pakistan. It also opens out
a new avenue and even guides the
other countries as to how to solv
their problems and that is why ine
Tashkent Agreement is a greal achicve-
ment.

The President has rightly referied
to our better relations with gll ine
nations of the world except Chir¢ and
that is true. In our crises, lhey were
not idle. Even in our trouble about
food shortage and in giving loans,
America is our friend, Russia is our
friend and all the other courtries have
been showing sympathy and wunder-
standing of our problems. The help
these countries have given 1n our
developmental programmes and in our
Herculean efforts 1o tide over the «aifli-
culties to reach the particular goal is
welcomed by one and all.

problem of the
Chinese threat, which iz linked up
with the question of the emergency
and the DIR, we must not take a very
theoretical view of the emergency cr
a theoretical view of the DIR, ang this
Government should not be accused of
being trigger-happy. Recently, the
Home Minister came out with a state-
ment that the Government will yse the
DIR only in cases concerning security.
What do we see nowadays? What do
we see in the food crisis? What do we
see in the hartals? What do we see in
labour and other troubles? Busecs are
smashed; heads are broken. There is
this emotional discharge of feelings
which leads to violence. The Govern-
ment may not be able to give a parti-
cular quantum of rice, but it does not
mean that the position <hould be thus
exploited. There are still such ele-
ments in the ccluntry. Only when they
know that they will be dealt with
firmly and firmly alone. will they be-
have perfectly well. Otherwise, this
tender plant of democracy i3 not out

Coming to the
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of danger yet. I am not for the indis-
criminate use of the DIR. But every-
body is accustomed to say that this
should go and this offends against the
fundamental rights. As the hoeme
Minister rightly said, the security of
the State and the maintenance of law
and order in the context of all these
happenings should be borne in 1nind.

v Coming to the food problem, we have
been discussing the abolition of the
zonal system since long. Obviously so.
It was said some time pack that it
would be considered after there
months. Even the AIC.C. has passed
a resolution, Now, a Committee is
there. g

~

(SHRIMATI
in the

[THE VIcE-CHAIRMAN
TARA RAMACHANDRA SATHE)
Chair.]

Well, it may be that there are some
arguments for the Food Minister on

this. But the question is: Is there no
necessity for evolving a national
policy? It should be that India as

such should be either surplus or defi-
cit, it is not, that 15 districts are sur-
plus and thirteen districts are deficit.
Either the whole country is surplus or
deficit and not that one enjoys every-
thing and another suffers starvatioa.
This will create a sort { parochial
spirit which shcould be done away with
by evolving a national policy. In this
connection, it is good that now a Com-
mittee is sitting over this matter.

Then, take for instance the Narmada
Project which is the lifeline of Gujarat.
Madhya Pradesh may be interested in
it, may be concerned with it, may have
some case about it. Maharashtra may
also have the same case. Gujarat alse
has a case. There is the Khosla Com-
mission appointed. Even the full re-
port has not been gone through. The
Minister of a neighbouring State will
say that it is not acceptable and if will
create great concern in Gujarat. When
all these Chief Ministers belong to one
party and are of one Government,
there should be no difficulty in ironing
out the differences. A chain of action
and reaction and great concern have
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already started in Gujarat ‘that the
Narmada Project is being delayed, this
or that. It causes great concern. All
this could be avoided if a uniform
policy is adopted ang if in such a
matter, the Chief Ministers of the dif-
ferent States are called upon tg iron
~out their differences.

Motion of Thanks

Coming to the point of administra-
tive reforms, much has been said that
this machinery is not able to cope
with the task which the present urge
for further advancement needs. I am
happy that after certain consultations,
an Administrative Reforms Commis-
sion has been apointeg under the
able chairmanship of Shri Morarji
Desai. It should expedite its work and
it should see that wherever there utc
hurdles, wherever there are cobwebs,
wherever there are bottlenecks, they
are all removed, As we know, if jus-
tice is delayed, it is justice denied.
Therefore, if every man’s application
or every policy which has to be formu-
lated is implemented by proper efforts
in time, then. according to me, it will
give good resulis. A

One word about socialism. Pecple
say that the Congress Government,
though it claims to be wedded to
socialism, to achieve socialism, is not
doing anything. Criticism will come
from three quarters. The independents
or the protagonists of the vested inter-
est or of the laissez-faire theory will
ecome and say, “Oh! you are tryving to
be Communist. You say that you are
socialist, but you are going towards
Russia.” The Communists will come
and say, “Oh! you are pro-~-America.”
The S.P. and P.S.P. people and others
will come and say, “This is not sccia-
lism. What is this?” This is a mixed

economy. there is a public zector,
there is a private sector. There
is  inducement given to every-
body. There 1is concession given

to the middle classes. There are rights
guaranteed to the labourers. There
are trade unions; there is labour mem-
bership. All these things lead to the
satisfaction of the needs of all sec-
tions of the society, not alone of the

[ RAJYA SABHA ]
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rich, not alone of the upper strata of
the people, not alone of the middle
classes, not alone of the poor péople.
We have been attending to the Adiva-
sis, we have been attending +to the
Scheduled Cagtes, we have been at-
tending to a number of things. Some-
body—an independent Member or a
Member from Gujarat—said that there
is no drinking water in the whole coun-
try. That is not the point. In parti-
cular areas there are certain difficul-
ties. How can you say that when
thousands of machines have been put
up and water is provided from weils?
There iz no use in saying that there
is no machinery, there is no water.
there is no irrigaticn, there Iis no
Bhakra-Nangal. You close your eyes
to all these things and go on criticis-
ing. I think this kind of criticism wilt
fall more heavily on the critics them-
selveg than on the Government.

There are one or two problems tc
which I want to refer. Sometimes we
talk of family planning as if we are
tired of overpopulation. We say that
it is because of that that we are ro
able to meet the food problem. You
cannot sclve this problem riding
roughly over the sentiments of the
people. Children are not the bane of
our sqeial life, our family life. Family
Planning must come on a voluntary
basis, it cannot come on a compulsory
basis. It cannot be done by contra-
ceptives and® other methods. They
open temptations to the young. impres-
sionable minds, which will lead them
to immorality, Tomorrow, you may
say, we are tired of overpopulation
and are unable to sclve the fooq pro-
blem and so people of the ages of 65
or 70 and above should also go away
so that we can have food. This is not
the way to meet the nation’s problem.
The problem is such that each man
should understand that he 1s res-
pensible to the generation or to the
children he brings forth, and you must
g0 on a moral basis. Unfortunately,
this Government’s spokesmen and the
Leader of the House go further and
say that they will even legalise what:
is known as abortion.
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AN HON. MEMBER: Ram, Ram.

SHRI G. H. VALIMOHMED MOMIN:
I is certainly Ram, Ram, Allah, Allah. |
The question is: You are saying this |
to which class of people. Will it not®
open the doors for immorality? We
do not want to ape, in our customs,
what other countries have been doing.
Howscever poor the country may be,
howsoever the country may be suffer-
1ng, one great thing is that still we
have not given up the moral backbone
of our social life, which is our homely
life.

The other thing is: What have we
been doing in the name of secularism?
If we remove the Hindy name from
the Banaras University, Muslim name
from the Aligarh University, Khalsa
college name from the Sikh colleges,
St. Stephen’s name from the Christian
colleges, we think secularism will be
established. But are we able to face
our people when their sentiments are
aroused saying what is there in name?
Instead of that, let a Muslim remain
a Muslim, let the Muslim name be
associated with the Aligarh University,
let the Hindu name be associated with
the Banaras Hindu University. - ut see
that these Universities do not become
the cess pool where they create com-
munalist mesquitos, but become an at-
mosphere where the people of all com-
munities inter-mingle themselves, res-
pect each other’s identity, respect each
other’s individuality and let wus not
run away just to establish by law
secularism saying this and that. (Time
bell rings.) Madam, if my time is over,
I would say only one word. I thank
our President for his Address and I
would say only a word about the
young leadership. We are all happy
that our Prime Minister is young,
our Deputy Minister and others are
young. Let this young generation look

upon their elders for guidance also
and let the elders give them
blessings. It is not alone the young

who will run fhe show, it 1is not
alone the old who will run the show.
Let the young have the olessings of
the old; let them secure it. and let the
elder give them their blessings and we
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will succeed in reaching what our
President rightly says, “ta our goal
which is very clear”, that is, to bring
prosperity and happiness not only to

on President’s Address

the Indian people but to establish
peace in the world at large.
SHRI S. S. MARISWAMY. Madam

Vice-Chairman, we are at the fag end
of the discussion on the President’s
Address and I do not want tc travel
on the same ground which many other
Members have already t.avelled. 1
rise tc speak stressing one particular
point.

Madam, many Members have spoken
about the uselessness and danger of
the continuance of the D.I.R. Stranc -
ly enough a few Congress Members
also have spoken on the need for the
remcval of the DI.R. To stress that
point home more firmly, I give an
example that happened Jn rauy home
State recently, Madam. In a place
called Sirkali taluk in the Madras
States, there took place recently a
panchayat election in which two par-
ties were contesting. The Congress
was defeated in the contest. And what
happened immediately after is an in-
teresting point, Madam. One lawyer
of a particular party—that happens
to be my party—by name, Mr. Pitchai,
who had put in a good record of ser
vice both in his profession and in
politics, was waylaid and bealen by
hired geondas of the Congress. This
lawyer was carrying documents, pro-
missory notes and valuable records
worth about a lakh of rupees and they
were snatched away from him by the
goondas. This lawyer and his driver
with wounds had made a report to
the police with a doctor’'s certificate
that both of them had received wounds
by attack. The local police, under
instructions of the D.S.P.. and other
top-ranking police officials had taken
action and the culprits were about to
be apprehended. Now, Madam, the
story takes an interesting turn. Thea
culprits approached the Minister and
the prosecution was eventually dropp-
ed. The poor lawyer ran here and there
seeking justice and until yesterday
morning, Madam, nothing had happen-
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ed. Even my leader, Rajaji, had writ-
ten a letter to the Congress boss, Mr.
Kamaraj, who is the de facto Super
Minister of Madras. But nothing had
happened in spite of that letter. I
asked our followers in that area to
hold public meetings and demonstra-
tions exposing the official interference,
not the official inlerference, but the
ministerial interference. They told
me that since the DIR. was in full
force, they were afraid to do so. Is it
not a fitting case to demand, Madam,
that D.I.LR. should be withdrawn im-
mediately? If the Government is not
willing to do sp even when the elec-
tions are approaching, I wonder how
the Opposition is going to face the
elections. If they say they cannot, I
give an alternative suggestion to them,
1hat is, let them keep the D.LR. intact
and vacate their ministerial positions
six months before the elections. We
do not mind if the D.I.R. is left in the
hands of the officials but not with
these Ministers who, I am afraid, are
:cting like buccaneers of the Elza-
bethan time. If this is done, I assure
this House that the next Ministry in
Madras will certainly not be a Con-
gress Ministry but a Minisiry belong-
ing to the Opposition. That is why,
this D.I.R. is being hugged to the
bosom of the Congress buccaneers,
and they have the cheek to come here
and talk about Fundamental Rights.

I read in the papers,»Madam, that
Shri Asoka Mehta yesterday hag tried
tc reply to Mr. Annadurai over the
language issue and economic malady
of the country. Shri Asoka Mehta had
said that the example of Canada in
regard to language question is incom-
parable to India. I do agree with him.
No country is akin to India. Nvo
country has so many religions and
languages and multiplicity of cultures.
India is the only unique country which
has some unity in diversity. That is
why, Madam, it is all the more reason
why we should not have one language
as our national language. If we ought
to have one language, it should not be
a language of any particular region,
but it should be a common Janguage

[ RAJYA SABHA )
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equally foreign to everybody. That is
why we demand English to remain as
the common official language.

As regards economic malady, I have
no faith in the prescription givén by
Mr. Asoka Mehta. I know Mr. Mehta
for a very leng time. If I am correct,
I met him in 1946 or so and I had the
honour of having translated a book
written by him. And when I recollect
those days, really I am sorry for Mr.
Asoka Mehta. In those days he look-
ed hale and healthy. When I looked
at him for the first time after his be-
coming a Minister, I was really shock-
ed. He looked so sick and so runm
down. How could I expect such a
sickly man to administer medicine or
prescription to a nation which is afflic-
ted by this economic malady? So,
Madam, I would rather advise him
as an old friend, let him scek first
medical aid for himself before he sug-
gests any aid for the country's econo-
mic malady.

Another important matter, Madam,
that I would like to bring to the notice
of this Governmen is this. A few days
before we gave a State reception to
Dr. Nkrumah, President of Ghana. Be-
fore the flags that were put up in his
honour were removed, the news came
that he had been removed from the
gaddi. I want to know whether our
people in Ghana, our Ambasador was
aware that a strong storm was ga-
thering against Dr, Nkrumah there
and he was about to be removed.

SHRI LOKANATH MISRA: 'This
happens with all our Ambassadors, al-
ways.

SHRI S. S. MARISWAMY: Did
they inform our Government so that
we might have been cautious in giving
receptions and felicitations and makins
tall promises to Dr. Nkrun.ah? This is
not an isolated incident, Madam. When
late Pt. Jawaharlal Nehru was the
Prime Minister, he went ic Turkey to
pay a State visit before the downfall
©vf the then Turkish Government just a
few days after. When Panditji returned
to India, much before his arrival here,
there the news was that the Govern-
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ment which gave him a State reception
had fallen. It was 2 surprise and shock
to Panditji. I wonder what our Amboa-
ssadors stationeq in foreign countries
are doing. Is it not their auty f{c in-
form the home Government about the
political trends in those countries?

Before I wind.up my speech, Madam,
1 repeat that I appeal for the repeal
of the D.LR. immediately. Also drop
this talk of Hindi as the sole official
language. Also 1 earnestly appeal to
the rulimg party that they should
amend the Constitution jin such a
manner as to infuse confidence in the
minds of the peop’e of the South.

Finally, Madam, I have a few words
to say on corruption. There is a docu-
ment here on Mr. Sukhadia, the Rajas-
than Chief Minister. It is a document
of 42 pages. When it came into my
hands and I read it, I found it to read
like a James Bond Novel; it is so
thrilling. Authcrs will take many
examples out of this memorandum. It
contains 30 pages.

SHRI RAM SINGH (Uttar Pradesh):
Why do you not keep it on the Table
vf the House?

SHRI S. S. MARISWAMY: I have no
objection to place it on the Table of
the House if the hon’ble Member
wants. It contains 30 pages, :losely
printed. The size is foolscap.

I wonder whether my time

§ p.m. would permit me to read some

of these allegations found

therein. In these 30 printed pages

there are 42 charges against the Chi=f

Minister and if you permit me, Ma-

dam, to read the mere headings of this
document, you will be surprised.

(Interruptions)
Do you want me to read them?

SHRI LOKANATH MISRA: Why
not keep it on the Table of the House?

82 RS—8.
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SHRI S. S. MARISWAMY: I have no
objection to place it on the Table of
the House if T am permitteg to do so.

HON. MEMBERS: No, no.

SHR] LOKANATH MISRA: I would
only point out to you, Madam, that
the fact is that both Congress Mem-
bers as well as Members of the Oppo-
sition are appealing to you for placing
it on the Table of the House.

HON. MEMBERS: No, no.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE): No,
it does not depend upon the wish of
any Member. You go on, Mr. Mari-
swamy. You cannot place it on the
Table of the House.

SHRI S. S. MARISWAMY: 1 shall
place it on the Table of the House if
you permit me.

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
Order, order. You proceed, Mr. Mari-
swamy, you have only a few minutes
more at your disposal.

SHRI S. S. MARISWAMY: Very
well, Madam. I will read the head-
ings only of the charges. Charge No.
1 is about Mr. Sukhadia’s dealings
with some of the commercial firms.
Charge No. 2 is again about a com-
mercial firm. Charge No. 4 deals with
the Rice and Macca Deals, Here it is
very interesting reading. I wish I had
the time to reag the details mentioned
here. (Interruptions) Charge No. 5
deals with Panarwa Jungle Affairs.
Charge No. 6 relates to his dealings
with Jaipur Udyog Limited.

SHRI LOKANATH MISRA: Waat is
this affair about?

SHRI S. S. MARISWAMY: It is all
about the deals entered into by this
great Mr. Sukhadia whom they wanted
as the General Secretary of the Con-
gress. Thank God that he was pot
taken on as the General Secretary.
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SHRI LOKANATH MISRA: i1 is be-
cause of.all these charges that he
wanted to escape from the Chief
Ministership of Rajasthan.

(Interruptions)

SHRI S. S. MARISWAMY: Now this |

is a document signed by 17 people,
most of them are M.L.As., and some
are people very eminent in public
life, and they are not corrupt as many
of our Congress Ministers. Then
charge No. 13 is about a Trip to New
York. Charge No. 18 is about Mica
Mines. Charge No. 19 is related to
Ajanta Hotel, Udaipur. Charge No. 20
is about Swadeshi Cotton Mills, Udai-
pur. Charge No. 21 relates to Vinayak
Chemical Ltd.,, Kcta. Charge No. 22
fs related to Deena Bhai, brother-in-
law of somebogy. Charge No. 23 re-
other
Monopolies. Charge No. 24 relates to
Misuse of Nehru Award. Madam, we
have heard before about misuse of
National Defence Fund collecticns and
other things but this is the first time
I am hearing about Misuse of Nehru
Award. Charge No. 25 relates to
Nationalisation of Bus Routes. Now
this is a scandal everywhere, Even in
my own State, Madam, I have got so
many scandals about these bus routes,
and rich people are given bus routes
in return for a few lakhs of rupees
for the Congress election fund. If
they give a few lakhs of rupees, they
are given bus routes, and the funds
obtained from them are utilised to
defeat the opponents against the Con-
gress in elections. Charge No. 26 re-
lates to Party Funds from Government
Undertakings.

DIWAN CHAMAN LALL (Pun-
jab): May I interrupt my hon. friend
and ask him to produce the evidence
that he has in regard to this particu’ar
charge? Has he got any evidence?

SHRI S. S. MARISWAMY: I do not
yield. Please git down.

[ RAJYA SABHA ]
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DIWAN CHAMAN LALL: I am ask-
ing a question of my hon. friend to
produce the evidence in regard to this
particular charge.

SHRI LOKANATH MISRA: On a
point of explanation. Since he has
raised a question, on a point of ex-
planation I, have to rise. The fact
is

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
But you need not give the explana-
tion. Mr. Mariswamy i3 on his legs
and he can.

SHRI S. S. MARISWAMY: Madam,
this Memorandum has been submitted
to the Prime Minister. Now, when
the M.Ps, and the M.LAs. met the
Home Minister in continuation of this
Memorandum, which had been sub-
mitted to the late Prime Minister, Mr.
Nanda said that the enquiry against
Mr. Sukhadia was progessing and that
he would take action in consultation
with the Prime Minister. But as the
climate changed from Deihi to Jaipur,
Mr. Nanda is reported to have said
that the charges were baseless. But it
passes one’s imaginatisn, to comprchend
as to how Mr. Nanda could be right
in arriving at such a conclusion dia-
metrically opposite to his earlier one
Is it not a political decision?

SHR] LOKANATH MISRA: We are
prepared to substantiate it.

SHRI S. S. MARISWAMY: All these
signatories are prepared to substantiate
every charge they have levelled against
the concerned people in power.

DIWAN CHAMAN LALL: Unless you
can substantiate them you cannot make
such a statement here.

SHRI LOKANATH MISRA: In many
cases we have substantiated.

DIWAN CHAMAN LALL: On a point
of order, Madam. Nobody can make
a defamatory statement of this nature
on the floor of this House. Nobody
can,
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SHR] LOKANATH MISRA: On the
same point of order I have gotaright
to reply. Since a point of order has
been raised I can also . . .

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA  SATHE):
Your time is now over, Mr. Mari-
swamy.

SHRI AKBAR ALI KHAN: I think
that portion should be expunged.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
Order, order. Mr. Sitaram Jaipuria.

SHRI SITARAM JAIPURIA (Uttar
Pradesh): Madam, Vice-Chairman, it
is rather a matter of fate that I have
been asked to speak after such a
heated speech, a heat generated more
by the interruptions caused to the
speech, a heat which we have been
witnessing for some time, and I do
hope that the Members will show in-
dulgence to me to place my cbserva-
tions before the House. I join others
in expressing our thanks to our rever-
ed President for addressing the Mem-
bers of both Houses of Parliament,.
Indeed he had been very realistic and,
[ would also say, nct top optimistic in
his Address.

Now the period that has gone by
has been one of great problems. The
~ountry has faced and is facing one of
the worst food problems that we ever
had to face. The Pakistani aggression
added a lct of worries to it. Not only
that; the resultant cut in foreign aid
had aggravated the situation. On the
top of all that, the most talked about
Tashkent agreement, whose results are
yet to be seen—it has to be seen as
to what amount of lasting peace, if
any, it brings—has certainly made us
lose one of our greatest leaders angd a
son of the soil, Shri Lal Bahadur
Shastri. Truly he was a Lal Bahadur
Shastri of this country, Lal because he
was the son of a great land and a
commoner at that, Bahadur because he
fought bravely, and Sha<tii because he
acted according to his belief in Shas-
tras—what he thought was right—and
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pecause he gave a sermon to the world.
the sermon of peace, how to live in
peace and how to fight a battle. And
we all-pay our homage to that great
soul.

SHRI SYED AHMAD (Madhya Pra-
desh): Let us rise for two minutes.

SHRI SITARAM JAIPURIA: I will
request the hon. Member that in a
matter of such a nature a little more
gobriety is probably called for—in all
humility I say this.

The other point that I would like
to make, Madam, is that there have
peen certain glaring omissicns in the
Address of the President. No serious
mention has been made about China
except this one line indication that
“our relations with * * * China
still continue to be strained,” and thag
we have ‘“lo be vigilant and stirong.”
In other words, I humbly submit, we
are going back on past undertakings,
going back on the solemn resnlve of
this Parliament in that regard. Do we
or do we not accept that a country like
China, of which the entire peace-loving
world is scared that their manners,
their ways of dealing, are a matter of
worry and agcny to all concerned?
Are they going to give back our land?
Does it mean that only because we
are vigilant and strong we_. will get
pack our lost land? I had hoped and
I wished that the President had stress-
ed a little more on that and instilled
a new hope in the minds of the people
that the land that has ceen lost by us
will be regained, that the glory of our
mnotherland will be regained and that
we shall again be in possession of it
and be possessed of power and strength
and dignity.

Not only that, the President’s Ad-
dress has not made even a mention of
Kerala, where President’s rule has
peen extended. It is not that alone
that the extension of the President's
rule in Kerala has nct been made men-
tion of. I had hoped that the Govern-
ment of India, I mean the persons
who had drafted that speech and given
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the proposals, would have taken into
consideration the fact that President’s
rule was applied to Kerala, and men-

tioned it. But n» menlica of
President’s ru’e in Kerala has at
all been mentionad in tha Presi-

dent’s speech. And when the Presi-
dent’s rule in that State has been
extended, a State where democratic
principles have been practically nega-
tived, and when the President is the
custcdian of democratic principles
there, I had expected that President’s
rule and its further extension in
Kerala would find a place in the Presi-
dent’s Address, and also a2 clear men-
tion as to why it was necessary, and
what he proposed to do should have
also been mentioned. Not only that. I
would not like to say much abcut the
D.IL.R. because quite a few of our fri-
ends have already mentioned it. I
would only say this much. In our
country we are not wanting in laws.
In fact the laws that we are making
are too many in number. We have
not hesitated to amend even the Cons-
titution a number of times. Their is
necessity for continuing the D.IR. and
every time using it. Many in the land
including many in this House, except
some Chief Ministers who may like to
have it as 5 convenient sword are for
ending the D.I.LR. I do submit that in
the present context, with all the laws
that we have been making, the exten-
sion and the use of the D.IL.LR. seem to
be unnecessary.

The Naga problem which has been
threatening our sovereignty to some
extent in the sense that they want a
completely separate sovereign body
which our Constitution does not per-
mit, does not find mention in the
President’s Address. The Prime Minis-
ter spent some preclous time irn dis-
cussions with the Naga leaders. Per-
haps these talks have produced noth-
ing so far. Let us hope that their out-
come will be better in the future. Even
a mention of it is not found in the
President’s Address. I do think that
when the President’s Address is pre-
sented before Parliament it should
contain generally such points of inter-

[ RAJYA SABHA ]

I

on President’s Address I8¢

est which affect the entire country so

that Members of Piriiament can alse”

devote a little time and attention to
those burning topics on which depend
the fate and the future of our country.

We have been, if [ may say so, los-
ing a little grip in our diplomacy.
While the President hag been pleased
to say that we are fortunate in having
friendly relations with almost all coun-
tries in the world, I would only remind

this House that when the Pakistani
aggression was there, what was the
friendly support that we got from

these friendly countries of the world?
Which country came forward and said
that Pakistan had committed aggres-
sion? In the present atmosphere of
things I would certainly not like to be
very vociferous and mention about
Pakistani atrocities when that aggres-
sion took place. But I would most
humbly submit that if you see which
countries came forward to say that
Pakistan had committed aggressicn,
you find there was hardly any. They
were looking on and observing. Under
such conditions if you feel that our
relations have been friendly, then I
think you are  little mistaken and it
is time that we reorient our diplomatic
policy so that 've have some friends,
some friendly neighbours. A friend in
need is a friend indeed, as the saying
goes. T do hope that the countries
whorm we feel are our frienis, will
come to our help in times of trial and
they will be our friends on whom - »
can depend and to whom also we ¢
be of service if they are in need ur
our help.

Madam, about the economic progress
ol the country I would not like to
say much at this stage because we are
going to discuss the Budget. The
Economic Review that the Finance
Minister submitted to the House was
realistic in its approach, but no solu-
tion is found in it. In the Budget a
number of things were expected. Many
thought that the Budget was going to
revive the capital market and boos
up the economy of the country.

%
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AN HON. MEMBER: Are vyou dis-
ussing’ the Budget now?

SHRI SITARAM JAIPURIA: The
yreamble that the Finance Minister
gave us indicated that the Finance
Min.ster had gone Jde20 anto tue meiter
ot nuding out the reasons for the pre
sent siuggishnass in the economic con-
dition of the country. But I am cons-
trained to say that the soluticns that
have been suggested are not going to
help us to achieve the results that we
all wish to attain. After all, history
repeats itsclf. If we want to learn
from history, we should take the
history of other countries like Japan
and Germany where g liberal taxation
policy had been the basis of their
economy. I do hope that by learning
the lessons set by such develomn
countries we shall be able to bring in
policies which will improve our econo-
mic condition and we shall be better
off all over., (Time bell rings) I shall
finish in a couple of minutes.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE): One
more minute.

SHRI SITARAM JAIPURIA: On the
qdestion of fcod, the less said the
better. If I say that the food policy
has been bungled, I hope I would not
be far from the truth. The whole
question Is that when we knew that
' are was shortage of food, when we

“ew that many States like Kerala
were havirg acute shortage, there is
no doubt that it was the duty of the
Government to realise that and to see
that food was rushed to those places
where the shortage was felt most. 1t
after the starting of the agitation the
requirements are met, then it does not
give a very rosy picture. As a friend
said a little while ago, it appears that
an impression is gaining ground all
over the country that the Govern-
ment’s ear can be reached, that the
Government’s attention can be invited
only by creating agitations. Kerala has
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Punjabi Suba question or demand is
also there and the Prime Minister has
to make an appeal every day for one

reason or the other because certain
agitation is feared. In the Banaras
University the name was changed

qui.e uinecessariy and when an agi-
tation was s arted, we kept quict and
th  whole thig is almost g.ven up for
the preseut, it seems, That (learly in-
dicates that agitations are required to
attract the attention of the Govern-
ment. I do hope that in a democratic
set-up of things, the Government will
create conditions where the public at
large will feel that it is not agitation
that will bring results but the reason~
ableness of their demands alone will
improve matters.

There are a aumber of
sies that are going on. I will just
refer to only one. The small car pro-
ject has been talked about for the last
S0 many years. Sometimes it is said
that it is under ~onsideraticn. Another
Minister says that the matter h:s +»
be given the lowest priority. T¥hen
the Japanese study tearm cumes they
say that the climate for investment is
not good. A Minister from the United
Kingdom says the same thing. When
the Belgian entrepreneurs come they
say that the aid has not been fully
utilised. All these factors indjcate
that there is a certain amount of lack
of cocrdination and a l~ck of realism
and this is being appreciateq in the
different quarters. I do wunderstand
that in a vast country like ours, when
we have such great problems and so
many of them, there are bound tp be
certain lapses at times. But surely
certain basic factors are very essentisl
for the successful running of the Gov-
ernment which deserve prior attention.
T do hope that if nothing else, at least
clarity of thought ang clearness of
policy will be there. Due considera-
tion, active consideration, in due course
and such other hackneyed ferms have
already caught the imagination of the
people and now they feel that these
practically mean nothing. Something -
has got to be actually done which

controver-
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alone will improve conditions in our
country. We have a new Prime M:nis-
ter, a leader of the youth, a lady who
had been associated with politics right
from her birth and I hope our new
Prime  Minister wiil give new
life to the political life of the couniry
and will create a place for India in
the world, a place of honour and pride
Thank you.

[ RAJYA SABHA ]
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THE VICE-CHAIRMAN (SHRIMAT
TARA RAMCHANDRA SATHE): Tt
Prime Minister ~ill reply ilomorrov
The House stands adjourned till 1
A.M. tomorrow. Y

The House then adjourned
eighteen minutes past fis
of the clock til] eleven of ¢ 2
clock on Wednesday, the ”°
March, 1966.



